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LEGISLATIVE ASSEMBLY.

Monday, 25th September, 1923,

J
The Assembly met in the As«embly Chamber at Eleven of the Clock.
Mvr, President was in the Chair.

1922,

A

STATEMENT LAID ON THE TABLE.

Oolonel 8ir Sydney Orookshank (P. W. D. Secretary): I beg to lay
on the table a statement ghowing the rent allowance given-to members
of the Telegraph and Railway Departments at Karachi promised in reply
to Mr. Shuhani’s starred question No. 167 asked on the Tth September,

Statement showing house-ront allowances admissible to North-Western Railway
employees at Karaohi.

(i) In the ense of employecs who are not entitled to freo quarters :
(a) Indiaus drawing pay up to Rs. 74 per mensem, Rs, 7-8-0 per mensem,
(V) Indians on pay of Rs. 74 to Rs. 200 per mcnsem, 10 per cont. of pay.
(¢) Turopeuns on pay up to Rs. 250 per mensem, Rs. 25 per mensem.
(d) Europeuns on pay of Re. 251 to Rs. 600 per mensom 10 per cent. of pay.

(i) Employees w

ho are entitlod to free quarters but

for whom no railway

.quarters are available, 10 per cent. of pay in addition to above rates of allowances.

Ratcs of house-rent pllowan

ces to Lelegraph Tra

personnel employed in Karackhs who.
are not provided with free quarters,

-
Officers of the
Geonsral Sorvice Telegraphiste. 20d Division | Delivery mes:
G 1 flervico | Superior Trafie[ songers, Harvli.
Telegrayh Mase| liranch and [ dars and 13
Wi than 1° . ters. :)epul Blupor- speoified i?ﬁ-
th more than 17 years ntendents rior serrunts.
w“‘;m.m.':;m 10 nervice. Trafflo, ‘
Rate for Rate tor Rate for te. Ratec. te,
Biate men. | marriod men. | single mon. | maried men, | ** ha
Rs Rs. Rs. Rs. Rs. Rs. Rs,
925 36 26 40 50 56 4
; ( 847 )
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Rates of Aouse-vont allowenoed to Telograph Engincoring permnel employed in Karachs
who are not pmudm’ with free quarters.

Engineering and Eleoctrical Bapervisore. Aldltlnt En
cers and

With not more then 1o years’ | With more than 10 yoars' | Whose ex- neers and
setvice whose pay dcew mot | servioe whose does not | ooeds the maxle !,,“
excoed the . Gneru! exooed the pay of & General | mumofa Gen- | 0 Eleotr-
Sarvioe 'ron’rlp Bervioe Tolegraphist.* eral  Hervice | i

Telegraphist.t
| -
Ratofor | Rate for Rate for Bate for SRata " Rate Bate por
single men. | married men. | single men. | married men. |  month, month. .
i
= = —
Ra, Rs. Rs. Rs. Re. Ba. Bs.
26 86 25 40 50 66 4

*Only Engineering Bupervisors other than those employed ae Inspecting Telegraph Masters prior to It Novem.

bulnl!snmumdtglmp::ulhmm these i ¢ P

the to +Enginesri nﬁllp\’ﬂm employed as Inspecting 'l‘eluguph Masters prior to llt November 1912 are entitled to
under

QUESTIONS AND ANSWERS.
Post Orriok SUTRRINTENDENTS ABUSK OF POWER.

360. *Rai T. P. Mukherjee Bahadur : (¢) Is the Government of
India aware that owing to additional powers in respect of leave transfer
and punishment being conferred on the Superintendents of Post Offices,
great abuse of such powers is being now made by such officials ¢

() Is it a fact that the Postmasters-General now a days do not
exercise any control over such abuse of powers of the Buperintendents
resulting in great hardship on the subordinate staff-t

(¢) Are copies of damaging remarks made in the character sheet of
the subordinate staff, supplied to the officers concerned as suggested by
the Postal Inquiry Committee ¥ If not, why not ¢

(d) Has the attention of the Government beer drawn to the Resolu-
tions of the Burdwan Postal and R. M. 8. Association, which appeared
in Labour of the month of August ¢

Oolonel 8ir Sydney Orookshank : (a) No.

(b) No.

(¢) As a vesult of the suggestion of the Postal Inquiry Committee,
the Government of Tndia decided that, when a Superintendent records
7in a character sheet an unfavourable remark regarding the work of any
official, the purport thereof should be communicated to the official con-
cerned. The rules in the Post Office Manual have been amended accord-
ingly.

(d) Yes.

Basu K. C. Nroay’s SreEor r¢ Postar ExeENDITURE.

861, *Rai T. P. Mukherjee Bahadur : (o) Has the attention of the
Government of India been drawn to the speech of Babu K. C. Neogy
M.L.A., who presided over the last Provincial Postal and R. M. 8, Gon-
ference at Dacca 1 \

(b) Is his estimate of the expenditure items relating to continued
pay, resommended by the Postal Committee, correet -

-

o



QUESTTONS AND ANSWERS. 849

(¢) Is it a fact that only a sum of Rs. 26 lakhs is needed to meet the
enhanced pay of postal officials in the year 1921-22 ¢

(d) How is the sum of Rs. 105 lakhs on the expenditure to be ex-
plained

(e) Can the Government throw any light under what specific items
the sum of Rs. 105 lakhs was further charged for in the Budget 1

Colonel Bir Bydney Orookshank : The necessary information is being
collected and a reply will be sent to the Honourable Member as goon as

possible.

ExTensioN or Rainway MaiL Service.

362. *Rai T. P. Mukherjee Babadur : Will the Government inquire’
why the Railway Mail Service has not yet been extended to Navadwip
and Katwa over the Bundel Barharwa section of the East Indian Rail-
way ! Will this be done at an early date !

Oolonel Bir 8ydney Orookshank : The post offices on the East
Indian Railway line referred to in the question are served by the Sealdah-
Lalgolaghat Railway Mail Service section on the Eastern IBengal Railway,
which is connected with the others by “means of runners’ lines. This
arrangement gives those offices a better postal service on the whole than
they would get if they were gerved by the Railway Mail Service section
on the East Indian Railway to be extended to Katwa as suggested. .

Removar or Fursitore 1N DEpmi.

363. *Bir Deva Prasad Barvadhikary : (a) Would the (fovernment
nlease state if the Estate Officer of Delhi has sent®a requisition to the
lifferent branches of Government offices at Simla that will move down to
Delhi in October, to send down representatives to move out furniture that
arc lying stored in godowns for the purpose of repairing those godowns
" or rooms ?

(b) 1f the answer to the above question be in the affirmative, will
the Government be pleascd to state the number of representatives of
the difterent departmentr that will be required to go and what the
travelling and other charges in connection with such deputation will
amount to ?

(¢) Will the Government please state how long such praetice has
been in existence and what the total costs of such députation has been
since the practice hus been introduced ?

(d) Would the Government please state what the total cost of
removing storing and removing such furniture again, amounts to every

ar !
¥ (¢) Would the Government please state whether offices aro dis-
anantled every year in Simla and reassembled in this way before the
return of the Government to Simla ¥ If so, what are the costs of such
annpal operation of removal, warehousing and rearrangement of
furniture, as well as of deputation from Delhi of representatives of the
offices or departments concerned ?

Oolonel 8ir 8ydney Crookshank : The information is being collected
and a reply will be given as soon as possible,
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ConrtporrLar oF CoNTraOTs ORGANISATION.

364. *Mr. K. 0. Neogy : With reference to the answer given by
Government on 9th February 1922 to (%) of my unstarred question
(No. 255) regarding the Controller of Contracts organisation, will
Government be pleased to state :

(a) whether any decision on tha question of making the above
organisatiou permanent has now been arrived at, and if so,
in what shape it will permanently remain ; '

(b) if the answer to (a) above is in the negative, by what date it
is expected to place the organisation on & permanent basis ;
and

(c) what are the reasons underlying the delay in making the

- above central purchasing agency permsanent ?

Mr. E. Burdon : (a¢) No decision has yet been arrived at on the
question of making this organisation permanent.

(b) and (c). The question is onc of those which will be examined
by the Braithwaite Committee and possibly by the Retrenchment Com-
mittee also. The former Commitice, as the Honourable Member is pro-
bably aware, has been appointed by the Government of India to inquire
into the systein of administration and organisation of the Quarter-
master General’s services in India.

Raview or Rares BY CoxrrorLLER oF CONTRACTS.

365. *Mr. K. 0. Neogy : Will the Government be pleased to state :

(a) whether it is a fact that until November 1920 the Contrgller
of Contracts reviewed the rates of local contracts for minor
supplies and services to be concluded by military district
authorities, and that as a result thereof considerable and
substantial savings accrued to Government in the shape of
reduction, ete., of the rates obtained and proposed by the
district authorities to be accepted ;

(b) whether it is a fact that the above financial review has ginee
been done away with and district authorities allowed to make
the contracts without the financial serutiny made by the
Controller of Contracts, If so, what effective financial check
is now exercised on the rates of the said contracts.

(¢) what are the reasons which have*necessitated the change refer-
red to in (b) above ?

(d) whether, having regard to the financial results of the review
done by the Controller of Contracts, Government will re-
impose the said review as carly as possible 1

Mr. E. Burdon : (¢) and (¢). Before the war the normal arrange,
ment was that General Officers Commanding Districts should be respon-
slble for local contracts of the kind specified.  Special circumstances
arising out of the war rendered it desirable to introduce some form of
central control, and accordingly the Quartermaster-General in India
directed that local contracts should be sent to Army Headquarters for
advice in the light of information compiled, under the orders of the
Quartermaster-(ieneral, in the office of the Controller of Contracts. With
the return to more normal conditions, control has again been desentral-
ized, and the arrangement previously in foree has been reintroduced.
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It is belicved that savings were effected by the adoption of eentral control
during the war period ; but the matter is one on which it is difficult to
make a precise statement, _ )

(b) Prior to 1900, the Controllers of Military Accounts used to
apply financial serutiny to local contracts made by General Officers Com-
manding. In 1900, the arrangement was discontinued ; but the question
of reviving it is now under consideration. During the war period when
the system of ceutral control was in foree, contracts were serutinized
in their financial aspeet by the Miiitary Finance Branch at Army Head-
quarters,

(d) The question ig one of those which will be examined by the
Braithwaite C'ommittee. '

Rarions To Ixp1an Sonpigms.

366. *Mr. K. 0. Neogy : Will the'Government be pleased to state :
(a¢) whether it is proposed to abolish, as a measure of economy, the
existing grant of free rations to the Indian soldier and give
him money allowance in lieu ; -
(b) whbther the reasons which led to the permanent abolition of
the money allowance system in 1917 do not still hold good ;
(¢) whether, in the circumstances, Government will drop the pro-
posal, if any, for re-introduction of the money allowance-
system and consider other sources of economy ?

‘Mr. E. Burden : (a) A suggestion of the kind has been mooted and
will be investigated by the Braithwaite Committee.

(b) and (¢). Government are fully alive 1o the considerations which
the Honourable Member has in mind, and these will receive careful atten-
tion when the recommendations of the Biaithwaite Committee are received.

REeraraTioNs ¥OR INDIAN SEAMEN.

367. * Mr. Harchandrai Vishindas : (¢) Will Government be pleased
to state if any suitable portion of the sum of £5,000,000 of the German
reparations ear-marked for the dependents of Indian Seamen killed
during the war has becn allocated to the Indian Seamen ?

(b) If not, do Government propose to take steps towards such
allocation 1

The Honourable Mr, 0. A, Immes : The IIonourable Member is
referred to the answer given ou the 15th September 1922 to a similar
question (No. 313) asked by Mr. K. Ahmed.

Leave 1o Orricrrs ATTAINING 56 YEARS oF Ack.

368. *Rai Bahadur P. V. Srinivasa Rao : Will the Government be
pleased to state whether the discretion vested in a local Government
in the matter of granting leave to an officer who has attained the age of
55 under Fundamental Rule 86 as explained in G. O. No. 573-Finance,
dated 3rd July 1922 connotes or is intended to connote anything more
than the discretion vested in such Government in the matter of granting
leave under other Fundamental Rules !

The Homonrable 8ir Malcolm Hailey : I have not seen the Govern-
ment Order referred to by the Ilonourable Member. It is.presumably an
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order of the Local Government reproducing an order of the Government
of Iudia on the subject a copy of which I place on the table. The reply

the question of the Honourable Membher is, it will be seen, in the
negative. '

No. 520-C.8.R.
GOVERNMENT OF INDIA.
FINANCE DEPARTMENT.

P. R BAU, Esq, M.A,,
Under Beoretary to the Govermment of India,

TEe CRIXFr BRCRETARY T0 THE GOVERNMENT or MiDmAS,
FINANCE DEPARTMENT.
TEE CHiEr BECRETARY TO THE GOVERNMENT OF BoMBaAY,
FINANCE DEPARTMENT.
THE FINANCIAL BECRETARY TO THE GOVERNMENT Or BENGAL.
THE FINANCIAL SECEETARY TO THE (GOVARNMENT OF THE.
' UNITED PROVINCES,
THE FINANCIAL SECRETARY TO THE GOVEENMENT OF THE PUNJAR.
THE REVENUE SBECRETARY TO THE GOVERNMENT OF BURMA. v
THe FINANCIAL SECRETARY TO THE GOVERNMENT OF
. , Braae AND Omigsa.
TaE CHIRF BECEETARY TO THE GOVERNMENT OF ABBAM.
THt CHIRF SEORETARY TO THE GOVERNMENT OF THE
CENTRAL PROVINCES.
Thre HONOURABLE THE AGENT TO THR GOVERNOR-GENERAL
AND CHIEFr CoMMIBBIONER, NORTH-WEST FRONTIEE PROVINCE.
T HONOURABLE THE AGENT TO THE GOVERNOR-GENERAL AND
' CEmxr COMMISSIONER, BALUCHISTAN,
Tar HoNourabLE TRE CHIEr COMMISBIONER, AJMER-MERWARA,
Tax Cmizr CouMMissioNEr, Coora.
Tre Cmizr COMMIGEIONER, DELHI
Tz CHIEFr COMMISSIONER, ANDAMAN AND NICOBAR IBLANDS.

To

BusJsct :—Leave after altainment of the age of 55 ycars (Fundamentol rwles
56 and 86.)
Bimla, the 31st Moy 10882,

Bm, - .

As it has been brought to the notice of the Government of India that some doubt
has been felt as to whother, with reference to fundamental rules 56 and B6, a
formal extension of servico is a neccssary preliminary to the grant of leave to
an officer who has attained the age of 55, I am directed to say that such an
extension is not nccessary and that the grant of leave under rule 86 automatieally
earries with it the extension required.

2. T am to add that fundamental rule 86 imposes no restriction such as was
contained in article 234 of the Civil Bervico Regulations, upon the exercise by the
Loeal Government of its discretion in granting leave..

I have the honour to be,
Bm,
Your most obedient servuut,
P. R. RAU,
. Under Seoretary to tho Government of Indid,

No. n21-C.8.R.

(ém forwarded to tho several rtments of the Govemmn't of In‘dh
(including the Financial Advisers), the Private and Military Becretaries to . His
Excellency the Vicoroy, the Auditor General, the Hoads of Dopartments subordinate
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to the Finance t, all Accountants General, the Com Ftroller, Assam, the
Chief Auditors of Btate Railways and Government Examiners o Railway Accounts,
the  Examiner of Accounts, Military Works Bervices, tho Examiner of Government
Press Accounts, the Controfler of War Accounts, the Examiner of Customs Accounts,
the Deputy Accountant General, Central Rovenues, Delhi, the Auditor, Government
of Indrn, Banctions, the Auditor of the Bombay Dovalopmant Bcheme, the Audit
Officer, Delhi (new ecapital), Railway Works Scheme, and the Audit Oﬂieer, Khyber

Bailway Construction.
By order,

P. R. BAU,
. & Under Beoretary to the Government of India.

AMRITSAR GRIEVANOES.

869. * Mr. Pyari Lal : («) Ias the attention of the Gqvernment been
drawn to an article published in the Cantonment Advocate of 10th
Augnst 1922 under the heading ‘‘ Amritsar Grievances '’ ¢

- (b) 1s it a fact that the trade Licenses of some five shopkeepers of
Amritsar Cantonment have not been remewed this year by the Canton-
ment Committee and inspite of their petitions sent by Registered Post,
they have not been informed of the reasoms for which the renewal of
their licenses has been withheld ¢

(¢) Is it a fact, that one of the shopkeepers is a cloth merchant and
n) license is needed in his case—vide Section 172, Cantonment Code, 1912
snd yet a license is insisted on !

(d) Is it a fact, that these shopkeepers had complained of the
alleged highhandedness of the local Darogha ?

(e) Has the withholding of the remewal of the licenses any con-
nection with this compldint of the shopkeepers ?

Mr. E. Burdon: (a) The Government have seen the article referred
to.

(b)—(e). They have no information on the subjeet but are
inquiring. I will let the Honourable Member know the result as soon
4s possible, .

Custoys DuTYy oN IMPORTED ARTICLES.

870, * Lieutenant-Colonel H. A, J. Gidney : (¢) Will Government he
pleased to state :

(a) Whether customs duty on articles imported into India by

parcel post is intended to be levied on the real value of the

articles, f.e., on their wholesale cash price less trade dis-

count.

(b) if so, whether this intention is not defeated by the form
prescribed for consignors in England, inasmuch as that form
requires such consignors to enter the value of articles as
merchandise, and not, the ‘‘ whole-sale value ’’

(¢) whether the practice referred to at (%) is due in some measure
to the continued use of forms prescribed during the war.

(#¢) Do Government propose to bring the matter to the notice of
the India Office with a view to altering the form so as to bring it into
acenrd with the position stated at part (a) of this question ¢

The Honourable Mr. 0. A. Innes : (i) (a). Customs duty is levied
on all articles imported into India on ‘‘ real value '’ as defined in sec-
tion 30 of the Sea Customs Act, The value is determined according
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as the artieles are assessed under sub-clause (a) or under sub-clause (b)
of the section. Under sub-clause (a), the real value is deemed to be
the wholesale cash price, less trade discount for which goods of the
like kind and quality are sold or are capable of being sold at the time
and place of importation, and it has been decided that the term ‘‘ whole-
sale cash price ”’ shall be interpreted as the ‘‘ local wholesale market
value ”’ irrespeotive of tMe price at which transactions are condueted
between importers and dealers. Where the ‘‘ local wholesale market
value ’’ is not ascertainable, articles are asseased t# afty under_sub-
elause (b), that is on the average landed cost of such goods. In practice,
assessment on landed cost is usually made on the c.i.f. cost of each parti-
calar consignment as aseertained from invoices plus landing charges. In
caleulating the *“ real value '’ of an importation, whether assessable under
sub-clause (a) or sub-clause (b) a deduction is of course made of the
amount of duty payable. .
(b), (c¢) and (%) consequently do not arise.

Mr. Harchandrai Vishindas : Will Government be pleased to state
when they propose to take action on the Resolution adopted by the
House on the Tth September to remove restrictions on the export of
wheat and other food grains !

Mr. J. Hullah : The matter has been referred for the orders of
Government, but T am not able to say when a decision will be reached.

Mr. Harchandral Vishindas : Is it not a fact that since the debate
in the Assembly on this question the raing have been plentiful ¢

Mr. J. Hullah : Rince the debate the rains have been plentiful every-
where, except in Southern Bombay, Southern Hyderabad and parts of the
Madras Presidency.

Mr. Harchandrai Vishindas : Are Government aware that the price
of grain, especially wheat, has fallen during the past fortnight and that
forward prices of wheat are even lower than present prices !

Mr. J. Hullah : The price of wheat has fallen in Lyallpur, Karachi,
Cawnpore, Nagpur and Caleutta. I have seen a report that forward
prices of wheat in the Punjab for October are lower than present
prices. '

Mr. Harchandrai Vishindas : Another supplementary question. Do
Government realise that the Honourable Mr. Hullah made on their
behalf in thix House a distinct promise that the embargo would be
removed at the first favourable opportunity and this month would show
whether such an opportunity had come and it was on this distinet under-
standing and promise that the Assembly agreed to the amendment to
the Resolution and the time has now arrived for a definite decision ?

Mr. J. Hullah : T did make that promise. I said that Government
would remove the embargo at the first favourable opportunity, but I
also said that the course of the monsoon in September would show
whether such an opportunity had come. It was a fair inference from that
statement that the embargo, if removed, would be removed at or about
the end of September. I may remind the Honourable Member that
September has not yet come to an end,
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Mr. Harchandrai Vishindas : If September does actually come to
an end and if that consummation is reached, would Government take®the
action or not ¥

Mr. President : J'he Honourable Menﬂ;er is asking a hypothetical
guestion, .

UNSTARRED QUESTIONS AND ANSWERS.
Mustis Emrrovees’ NooN Prayers.

215, Khan Sahib Maulvi Abdul Quadir : (¢) Will the Government
be pleased to state if there is any arrangement to enable the Muslim
employees of the Tmperial Rvmelml.it in Simla or Delhi to ray their
woon-prayers !

(b) If not, do the Government propose to consider the desirability of
providing a suitable place both in Simla and Delhi where the Muslim em-
ployees may say their noon-prayers on working days 1

The Honourable Bir William Vincent : (¢) The answer is in the
negative,

() Tn 1919 a room in Gorton Uastle was temporarily allutted for
use as a praycr-room by Muhammadan Assistants and Clerks, but owing
to the pressure c¢n office accommodation it was necessary to resume
it in 1920 ard it has not gince been found possible to re-allot a room,
Tf., however, it should become ypossible to do so in the future, Govern-
ment will be glad to set apart a room for this purpose.

BuiLming Prors 1IN AMBATA.

216, Mr. Pyari Lal : (¢) Is the Government aware of the fact that a
large number of open plots of land, outside the Saddar Bazar have been
granted during the last year and a half in Ambala Cantonment, for build-
ing shops and residential houses ?

(b) 1Is the Government aware that some shops have been allowed .
to be censtructed just in front of the Penn Symon’s Memorial Institute ?

(¢) Is the Government aware that the grant of these lands has given
rise to great public discontent ?

(d) Will the Government be pleased to lay on the table a statement
¢f all the plots of Cantonment land given to private individuals in the
last two years in Ambala, showing the purposes for which each plot has
been given and the prineciples on which the selection has been made in case
nf there being more than one claimant for a plot !

(¢) TIs the Government aware that most of these lands have been given
in the time of Lieutenant-Colonel Carvithen, the late Cantonment Magis-
trate, Ambala ?

(f) Will the Government be pleased to state if the grant of these
plots of land, is in any way, connected with the rumoured desire of the
lueal Military Authorities to create another Saddar Bagar 1

Mr. E. Burdon: (a)—(f). The Government of India have no
information on the subjeet, but are inquiring. I will let the Honourable
Member know the result as soon as possible. -

Draixs IN AMBALA.

‘217, Mr. Pyari Lal: Is the (Government aware that to suit the
interests of certain individuals, a public drain running in front of the

$
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Symon’s Imstitute in' Ambala Cantonment has been closed and a new
Kac¢ha drain about six feet deep, with a circuitous course, has been dug
in its place {
Is it a fact :
(¢) that this new drain has blocked a publi¢ passage !
(#) that for closing the old drain and digging a new one, no sane-
tion of the Cantonment Committee was obtained ?
(#43) that there was a strong protest against this arrangement ?

Mr. E. Burdon : The Government of India have no information on
the subject, but are inquiring. The ITononrahle Member will be informed
of the Indian Sramen’s Union on the 1st of September :

AvLroTMENTs ForR DEPENDANTS oF INDIAN MEncrART SeaMen,

218. 8ir Deva Prasad Barvadhikary : («) Ilas the attention of the
Government been called to the following Resolutions passed at a meeting
of the Indian Seamen’s 1Tnion on the 1st of September :

That this meeting of the Indian Seamen’s Union records with
pleasure the provision in the netification from the Treasury
that £5,000,000 from (German reparation money has heen
earmarked for distribution amongst the dependants of the
British Merchant Seamen killed during the War but expresses
its regret and great disappointment for the absence of any
allotment from the German reparation money for the de-
pendants of the Indian Merchant Seamen killed' during the
War for the canse of the Empire side by side with the British
Merchant Seamen and whose services had been equally recog-
nised with them, .

That this meeting of the Indian Seamen’s Union respectfully
urges the Secretary of State for India to make an allotment
of a rateable sum out of the German reparation money for
the benefits of the dependants of the Indian Merchant Sea-
men killed during the War for the cause of the Empire.

That in view of the fact that the dependants of the British
Merchant Seamen killed during the War received an award
of £5,000,000 out of the German reparation money, this
meeting of the Indian Secamen’s Union urges on the Govern-
ment of India to recommend to the Secretary of State for
India for a similar rateable allotment for the dependants of
the Indian Merchant Seamen killed during the War for the
cause of the Empire.

(b) Would the Government please state what action has been taken on
the Resolutions !

(c) If no action has been taken does the Government propose to take
action, if so, what action and when ?

The Honourable Mr. C. A. Innes : The attention of Government has
been drawn to the Resolutions in guestion, but no action is eonsidered
necessary for the reasons given in the answer to the question (No. 318)
asked by Mr. K. Ahmed on the 15th September 1922,

CrassrricaTioN or Terrgrare Crrox Orrice.

219. Mr. K. 0. Neogy : (a) Is it a faet that after the reorganisation
of the Telegraph Check Office in the ycar 1912, the work of the office
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was with the approval of the then Accountant General, Posts and Tele-
graphs, Mr. Levett-Yeats, classified and shown as ‘‘ mechanical '’ and
‘* non-mechanical '’ in that office gradation list corrected upto February,
1912 ¢

(bf Is it & fact that in September 1917 before the time scales were
introduced, & scheme for classification of the posts into upper and lower
divisions on lines similur to those in the other Post and Telegraph Audit
Offcs had formally been submitted for the approval of the Accountant
General, Posts and Telegraphs {

Pay or Crrks 1N Posrs aNDp TerLBaraPES, aAND STATE Bainway Avupir
Orrices.

220, Mr, K. 0. Neogy : Is it a fact that in introducing the two
different time scales of pay for the upper and the lower division clerks of
the Post and Telegraph and the State Railway Audit Offices, it was held
by the Comptroller and Auditor General that the work of a ‘‘ routine *’
or ‘‘ mechanical ’’ nature should be paid for at the lower division rates
of pay and that, while replying to a reference from that officer regarding
Check Office clerks’ memorials, dated the 10th December 1919, the
Accountant General, Posts and Telegraphs, did not see his way to recom.
mend any better than the lower division rates of pay for that office on the
analogy of those sanctioned in March 1919 for the State Railway Audit

office 1
Pay orF EasTerN Benosn Rainway Avubpit Orrice CLERES.

221, Mr. K. C. Neogy : (a) Is it a fact that in point of time the
clerks of the Eastern Bengal Railway audit office submitted their memorials
praying for upper division time scale of pay on a much later date than
that of the submission of similar memorials by the clerks of the Check
office and that the upper division rates of pay with full benefit for past
services (irrespective of the question as to whether any portion thereof
was spent in the lower division work) were sanctioned for the former in
April 1920, whereas the Check office case dragged on till July 1921, when
the upper division scale of pay was sanctioned for that office, but without
any benefit for past services in that scale ?

(b) Isit a fact that injustice done to Check office men was recognised
by the Comptroller and Auditor General in December 1919 immediately
after the introduction of the time scale of pay in November, that year !

SEnvice or Coerks 1N Cueck OrricE.

222, Mr, K. 0. Neogy : Is it a fact that only 8 of the upper division
clerks in the Check office have been granted the benefit of their past
services rendered in the old upper division that exigted prior to February
1912, while the rest have been denied the same ? -

RevisioNn 18 Carok Orrice,
223. Mr, K. C. Neogy : Is it a fact that the revision of the Check
office in July 1921, has not yet been fully given effect to !
RucruiTMexT ror Cuick OFrice.

224, Mr, K. 0. Neogy : (a) 1s the Government aware that before
the introduction of the Apprenticeship Examination in the year 1919
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.there never ovisted two different modes of recruitment of clerks for the
Check office and that its standard in the past has been the same as that’
which obtained in the other offices under the Accountant General, Posta
and Telegraphs 1 Is it a fact that inspite of the above and in the faco
of the explicit opinion (beld by one of the three Experts who were
recently deputed to reorganise Government accounts on s commercial
line) that ‘‘ man for man the clerks of the Check office are doing equally
as good work as the clerks on the Accountant General, Posts and {ple-
graphs’ establishment,”’ the Check office men have been styled ‘‘speci-
fically recruited as lower grade clerks '’ !

(b) Does the (Government propose to take any action in the matter
at an early date !

The Honourable Bir Malcolm Hailey : The information required by
the Honourable Member is being collected and will be furnished to him
wher. it is aveilable.

MOTION FOR ADJOURNMENT.

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Sir, I beg to move for the adjournment of the IHouse on a
definite matter of public importance, namely, the proposed action of
the Government in resoriing to the reserve power under section 67B
of the Government of India Act and proposing to take the consent of
the Council of State to the legislation in regard to the prevention of*
the dissemination of sedition regarding Indian Princes.

The Honourable 8ir William Vinocent (Home Member) : May I
explain one point at the outset ¥ I think the Honourable Member said
that this action was taken by Government. (4 Voice : ‘* Governor
General.’’) I must make the position clear. 1t is not the action of the
Governor General in Council. It is the action of the Governor General.
It is for you, Sir, to consider whether the Governor General in Council
can make any recommendation to the Governor General and can in any
way question his conduct or his action, particularly when that action
is taken under Statutory powers vested in him by an Act of Parliament.
It is not, 1 contend, part of the duty of the Governor (General in Council,
to make such a recommendation. 1 submit therefore that this motion for
adjournment is out of order.

Rao Bahadur T. Rangachariar : Sir, the right to move for the ad-
journment of the business of the Assembly is for the purpose of discuss-
ing a definite matter of urgent public importance. It is not for making
any recommendation to His Excellency the Governor General in Council,
as a Resolution is intended to make. Therefore it is & matter for simply
discussing a definite matter of public importance. My submission is,
whether it is the action of the Governor (General or the Governor General
in Conneil, that if the action proposed is one which would affect the
public_interests of India, it is a matter of urgent public importance
which' ought to be allowerl to be discussed and it is not prohibited hy
any of the clauses contained in “rule 40, namely, that the motion must
not deal with & matter on which a Resolution could not be moved.
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The Honourable Sir William Vincent : What about rule 40 (v).

Rao Babadur T. Rangachariar : There is nothing to prevent a Reso-
lution being moved recommending to the Governor General in Counecil
to recommend to the QGovernor General, because we can make a recom-
mendation to the Governor General in Council to make a recommendation
to the Secretary of State. Bo also we can ask the Governor (ieneral in
Couneil to make g4 recommendation to the Governor (leneral. The two
are ‘distinct bodies. They have gct definite functions and therefore I
submit, there is nothing to prevent the motion. |4 Voice : ‘‘ Rule
40 (v).”’] Rule 40 (v) says :

‘¢ Notwithstanding anything in this chapter, the Governor General may disallow

suy motion for adjournment for the purpose of discuss o definite matter of
urgent public importauce on the ground that it cannot be moved without detriment
to the public interest.’’ ) .
It is for him to decide if the meotion is in_order. Here is an action
preposed to be taken to-morrow. I want to arrest it if possible by
means of adviee and discussion. I do not propose this discussion in
any carping or criticising spirit. I want to help Government in this
matter in order to prevent the action which the Governor General pro-
poses to take to-morrow; which we consider will be fraught with grave
danger. I therefore ask for leave to move my motion.

The Honourable 8ir William Vincent : T can only assume, I have no
right to speak with any authority, that His Excellency the Governor
_General has fully realised the importance of the step which he has taken ;
if however it it possible under the rules to bring this matter again
before the Assembly during the present Session and if I could receive
auy gnaraniee from this IHouse ag to its attitude in regard to this Bill,
then I should be bappy to bring the matter immediately to the notice
of His Excellency. The House will however understand that this is
purely a matter for him 1o deeide anda 1 eannot give any indication or
make any statement as to what his attitude will be. T will however bring
the matter to his notice, if T am satisfied on these two points, with the
least possible delay. 1 am quite sure that Members of the Government
arc as anxious to avoid the use of thesc emergency powers as anybody
else.

Mr. President : The Honourable Momber has asked leave to move the
adjournment of the House to discuss & definite matter of urgent public
importance, namely, ‘‘ the proposal of the Government to use the emer-
gency legislative powers reserved under section 67-B of the Government of
Tndia Act in the matter of a Bill relating 1¢ the preveution of the dissemi-
nation of disaffection in British Indix against Indian Princes or Chiefs
af Indian States.’’

The Honourable the Home Member has drawn the Honourable
Member’s attention to the faet that this is not action taken by the Gov-
ernment. That is the point upon winch the matter turns. The Statute
invests the Governor General witl a definite power to exercise, under
his own discretion ; it does not invesi the Governor (General.in Council
with any power of interference or adviee in this particular matter.
Thevefore, it is not a subjeot on which u Resolution could be moved. This
House cannot wove und carry a Resolution inviting the Governor General
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in Couneil 1o invade the provinee of the (Governor General. That seems
to me {0 be the clear and the only possible interpretation of the Aect ;
and therefore, under sub-clause (5) of rule 12, 1 am afraid I must rule
this rcequest out of order. Hut in view of what has fallen from the
Honourable Member from Madras, and particularly in view of what has
fallen from the Honourable the Home Member, 1 think I am entitled
to use the discretion of the Chair in muke a suggestion to the Assembly
and to the Government. The introduction of this Bill was refused by the
Asscubly. The Bill has now passed to the other Chamber ; and—here
I know I am approaching delicate ground, because I am dealing with a
matter which is entirely within the cognizance of the other Chamber,
and thercfore 1 put it purely as a hypothesie—if, by the proeedure adopted
in ‘dealing with the mcasure in the otber Chamber, it were possible for
them to come to a conclusion by which rule 40 could be brought into
operation, then the other Chamber might invite Members of ‘this Chamber
to a Conference under that rule ; 1 must point out that only as the result
of such a Conference could that mcasure be brought before wi again ;
otherwige, it has passed finally out of the cognizance of the Assembly.
Therefore, 1 throw that qut as a suggestion, as a hypothesis, knowing
that, in doing so, 1 am, as T said, approaching delicate ground, but
belioving that I have a right to do so in view of the crisis that has arisen.

The Honourable 8ir William Vincent : Sir, I only wish to say that
I will convey this view, if 1 may, to His Excellency at the earliest
opportunity.

There is however another point on which 1 am pretty sure I shall be
questioned by His Excellency. and that is as to the attitude of this
Chawber in the event of the Bill eoming before them again. 1 should
like to receive some indication of this, because it is a matter on which,
as I have said, I am certain His Execllency will ask me for information.
It is only if the certificate was rcmoved, if 1 understood you correctlys
Sir, that the procedure which you adumbrated as possible could come
into effect ; in the event of that certificate remaining in force,
whether it could be removed is a matter on which 1 express no opinion—
but, in the event of that certificate remaining in force, I myself do not see
how this Bill can come again beforc this Assembly. Therefore it is the
more important that I should be able to make some statement to His
Excellency on the point to which I referred just now,—mamely, the
attitude of this Assembly towards the Bill in the event of the course you
suggested being feasible and possible. '

Rao Bahadur T. Rangachariar : Sir, in view of what has fallen from
the Honourable the Home Member, and speaking for myself, Sir,—I am
not ecommitting anyone else—it is a matter entirely for our fresh consider-
ation when it comes up to us again. If the ordinary procedure of intro-
dueing a Bill in the Council of State were adopted, then I take it they
would refer it to a Select Committee, and in the Seleect Committee the
Government would be able to place materials before that Select Committee,
and if one House is satisfied that the measure is necessary. .....

Mr. President : I will interrupt the Homourable Member for a
moment, If we adopt the ordinary proeedurs of a Select Committes,
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such reference will entail a considerable prolongation of the Sesgion, The
point I draw Honourable Members’ attention to is the feasibility—and 1
put it forward as only a hypothesis—of a joint Conference,—which means
a Conference of an equal number drawn from both Chambers to discover
whether any differences that have arisen can be composed.

Mr. Harchandrai Vishindas (Sind : Non-Muhammadan Rural) : 8ir,
is if intended that the snggestion is thrown out that.this Conference should
take place during the continuance of the present Session or at the next
Seswion, because if it is contemplated to have it in this Session, that will
not be practicable because most of the Members of both Chambers will
have departed by the 27th or 28th ¢

Rao Bahadur T. Rangachariar : I have suggested to the Honourable
the Hlome Member one course which might be adopted and which would
then zive us an opportunity to think about the materials the Government
have, xo us to enable us to come to a fresh conclusion on the matter. If
the certificate remains, then 1 am afraid it will be very difficult for this
Assembly to come to a eonclusion on the matter,—so as to revise any former
conclusion they may have arrived at. That is the difficulty in which we
are placed. Of course I cannot give a very definite guarantee ; it depends
on the materials placed before......

The Honourable Bir William Vincent : May I ask the Honourable
Member to repeat what he has just said, T eould not hear. :

" Rao Bahadur T. Rangachariar : It depends upon the materials
which are placed before us whether we have to consider the matter again.

8ir Deva Prasad Sarvadhikary (Caleutta : Non-Muhammadan
Ulrban) : That would be the indication that T should also like to give to
the Ionourable the Home Member on behall of my friends on this side
of the House, Is the reconsideration that the ITome Member suggests to
be on the present materials with the Bill in its present form ¥ Informa-
tion. on this point weuld help us to decide the matter,—satisfactory
information will have a considerable importance in the decision of the
Assembly,

Mr. President : The Honourable the Home Member gave us a per-
fectly correct interpretation-of the situation when he said that if the cer-
tificate of His Excellency the Governor General stands, then the Bill
will not return to this Chamber. I throw out the suggestion in order to
avoid a situation at the last moment, in order to avoid the position
which might be created ; a Conference between the two Chambers ean
only be held on the basis of the differences which have arisen regarding
the actual Bill : no doubt during that Conference, Members can bring
forward other propositions, but the Conference must be held upon the
B;lLas rejected by this Chamber and now being introduced in the Council
of State.

Bir Deva Prasad 8arvadhikary : I was applying myself more to the
question of materials, in support of the Bill as well as its form—the ques-
tion of procedure is of subsidiary interest for the moment. What the
Honourable Member suggests would be quite diffieult if the certificate
stands to avoid a grest constitutional crisis. Further materials should
be {;Iaeed before the Assembly which can then be invited to reconsider the
matter, -
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We are prepared to consider the proposition in the way that you are
putting it to us, and also to meet the Home Member. From that point
of view the Members would like to know, what other materials are
in the possession of the Government, and whether the Government would
be willing to place them before the Members if there is to be a Conference,
or if there is to be a reconsideration of their attitude ?

The Honourable Bir William Vincent : Sir, the form of the Bill will
stand. We have had no intimation that there is any objeetion to it. As
for the materials, on a motion for legve to introduce, with the limited time
at my disposal, it was ohviously impossible and indeed contrary to the
practice of this Chamber to put before the Assembly a detailed statement
of every single instance in which the necessity for this legislation was
proved. T did cite certain instances ; there are other instances which I
have seen, and according to my information there are many others which
I have not seen. I eannot say that in any other respect the material which
I put before the Chamber will be substantially inereased. May T again
say that T should like to know what the attitude of the party whom, T
wndersiand, my Honourable friend is representing, would be in the event
of His Excellency re-examining this matter.

Rao Bahadur T. Rangachariar : May I point out te the Honourable
the Home Member that there is nothing in the Standing Orders to prevent
him from re-introducing the Bill here or in the other Chamber and adopt-
ing that procedure.

The Honourable 8ir William Vincent : Sir, as T read the Standing
Orderr, and as you have interpreted them, there is no objection to our
introduneing the Bill in the other Chamber ; but T am unable to see any
method by which it eould be brought before this Chamber again during
the present Session—T speak subject to correction. I refer in particular
to the Standing Order which prohibits a matter from being discussed a
second time in the same Session save in particular circumstances. This
Session will go on till March, Standing Order 31 says :

‘“ A motion must not raise n question substantinlly identical with one on whu:h
the Assembly has given n decision in the samc Bemsion,’’

To that there are certain Provisos and exceptions. I am informed that,
according to Parliamentary practice in England, this Bill eonld not be
brought before this Assembly again during this Session.

T snoke just now of the attitude of the Members of this House towards
the Bill. I regret that from, the leader of ome party—I hope I am not
using any ineorreet expression ...... (A Voice: ‘Tt is incorrect.’’)......

..from one of the most prominent Members of one party then—I have
reccived no assurance except that this party will re-examine the matter
if fresh material is brought before them. From the other party 1 have
received no kind of assuranee at all. I think my task would be made
casier if T could be quite definitely told what this Assembly is going to do
with thix Bill if it does come back.

8ir Deva Prasad 8arvadhikary : Wa ghare the same sentiments and
if Government haa other materials at hand, as the Honourable the Home
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Member says, I think he ought to favour us with them in order to help us
in re-consideration of the matter if it is to be re-examined.

Mr, B. 8. Kamat (Bombay Central Division : Non-Muhammadan
Rural): Sir, the only solution which appears to be feasible under the
circumstances is that both the parties, the Democratic and the National
Parties, should agree only to attend the Conferefce suggested by the
Chair without committing themselves to the acceptance of the principle
of the Bill and without laying down a condition that Government should
bring in any new material about the Bill, or anything of that sort ; that
is, I mean without making any bargain of any kind. By merely agreeing
to attend a Conference like this, I do not think we commit ourselves to the
principle of the Bill, and by attending this Conference it may be possible
to find a way out of the difficulty. Therefore I think the only assurance
which both partics in the House should give to the Honourable the Home
Member is to attend the Conference suggested by the Chair and nothing
further.

8ir Deva Prasad Sarvadhikary : And also to examine the matter

again.

Mr. N. M. Samarth (Bombay : Nominated Non-Official) : May
1 point out, Sir, that it will be well if the HHome Member places before the
suggested Conference the proceedings of the last Chamber of Princes,
where this matter was fully discussed. That would be of great assistance
to the Conference in considering the subject. The very fact that no
reference was made to the Hesolution passed at the last Chamber of
Princes was responsille for this House taking the view which has
ultimately prevailed with it. 1f that material is placed before the House,
then, I say, the House will be in a position to reconsider the matter, and
come to a decision which may ultimately be acceptable to both Houses and
to the Governor (General.

The Honourable 8ir William Vincent : Sir, I am afraid the Honour-
able Member is going a little too fast when he talks of a Conference.
(Mr. N, M. Samarth : ‘‘ The suggested Conference.”’) I must remind
him that the matter is entirely within His Excellency’s discretion. I
think indeed, if I may say so, that this Honourable House has placed
itself in a singularly unfortunate position by the action which it took the
other day. 1t is not for me to criticise, but that is my feeling. But
I vonture to make a practical suggestion and that is if you, Sir, would ad-
journ the House at midday a little earlier and allow me an opportunity of
meeting one or two of the prominent Members of this Assembly before
I convey their message to His kixcellency, it is possible that we might be
able to arrange something to the satisfaction of all parties.

Mr. President : I shall be very willing indeed to meet the convenience

of the Home Member and of the House in general on this point. If I
take you a little further into my confidence, I may say that I have spent
a good deal of time trying to find whether there was not a way out of
the difficulty, which, as the Honourable the Home Member very rightly
says, is partly at all events the creatiou of this House. I thought I had
found a little door by which we might escape from the difficulty ; but, as
the Honourable the Home Member has done right to warn us, those who

3



864 LEGISLATIVE ASSEMBLY. [25Tu Seer. 102%.

[Mr, President.]

wish to extricate thémselves from the difficulty by passing through that
door will have to walk warily.

D ————

SIT'NNGS OF THE LEGISLATURE.

. Mr. Harchandrai Vishindas (Sind : Non-Mubammadusn Rural): Sir,
I have to ask your permission to make a suggestion for the consideration
both of Government and this Assembly. I suggest that for the future
the Simla Session may be scrapped and that we continue sitting in Delhi,
First, we may sit for the three months January to March as usual in
Delhi; and the rest of the Session also we may sit there at the time when
Government iy in Delhi, that is, in October and November. If five
months are not required but only four, so much the better. Then I would
divide the Session into these parts, January and February and October
and November.

My reasons for this suggestion are these. When this exodus question
was originally raised in Delhi in the first Session with, I may say, very
great jubilation, we came to a majority conclusion that we had better
git in Simla as an experiment. Using that word ‘‘ experiment '’ in the
sense in which it has been used on a very memorable occasion recently,
that experiment has failed. As a very humorous correspondent of the
Times of India has remarked, the voice of the speaker in the Assembly is
often fairly drowned in a chorus of coughs and sneezes. The Members
of the Assembly whom I have consulted, excluding of course the Punjab
Members for rcasons which are quite obvious, are in favour of my
proposal.

But most of the Assemably Members whom I have consulted—I am
not wrong in saying ........

Mr. Muhammad Yamin Khan (Meerut Division : Muhammadan
Rural) : I rise to a point of order. We have got no such things on the
agenda about which my Honourable friend is talking.

‘Mr. President : I do not think the Honourable Member should be too
great a stickler for Parliamentary etiquette.

Mr. Harchandrai Vishindas : I may inform the Honourable Member
who just now got up that just as Sir Deva Prasad Sarvadikhary did the
other day 1 asked the permission of the Chair to make an ordinary
suggestion, not a Resolution, upon which this House could come to a
decision. It will be for the consideration of both the Government and
this Assembly. I think this is an opportune time to make the suggestion,
becatise perhaps this is the last day of our sitting. I only want to throw
out the suggestion. It is not binding on the House or Government to
accept or otherwise. I read a proposal of that kind somewhere, and
therefore T thought I might bring it to the notice of this House. Also,
there is andther consideration. On the Resolution moved by
Mr. Subrdh ianayam the other day, a good deal of complaint was made
about 'hccbﬁ;iﬂation of orthodox Members in Bimla. We are scattered
in'seveéral places in Siwla. Some live in Summer Hill, some in Longwood
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Hotel, some at ‘* The Mythe,'’ some in the Cecil Hotel, and so on. We
were very comfortable in Raisina, and 1 think even orthodox Members
were more comfortable Lhere than e¢ven in their own homes. (Laughter.)
Not a single complaint abont kitchens or residential accommodation
was ever raised, whereas here in Simla you hear complaints of all kinds,
and you, Sir, were obliged to make some kind of apology the other day,
from which also you would be safe. Another thing is that we feel
extrenely cold and wet here in Simla.  (Laughter.) When we passed
# Resolution ia Delhi last year, a kind of c¢hallenge was thrown out 1o
Simla to be of good behaviour, but T am afraid Simla has not been on its
hest behaviour,  because quite unusually and unprecedentedly duriug
these two years the rain has gone on bevond its usual limit.,  Wherceas the
rain used to stop before the middle of September, say about the 10th,
it has gone on nearly ap to the end, which means that Simla says to us
“* Don’t come 1o me, T do not want you.”” Now, there is one thing more.
My propsal does not i any way trench upon the movements of the
Uovernment, because T am proposing a Session to be held in Delhi in those
months in which under any’ circumstances Government would be there.
I only throw out this suggestion for the consideration of this Ilouse. It
is left to them to aceept it or not.

The Honourshle 8ir William Vincent (Home Member): I think, Sir,
the Ilonourable Member will hardly expect me to announce any decigion
on a matter of this importance without notice. T am not a great stickler
for etiquette in these matters, but T imagine that the Honourable Member
must have decided yesterday or on Saturday to make some statement on
this subject to-day, Possibly ax my Honourable colleague suggests, he
only arrived at thix decision when the weather improved, but in any case
I think he might have given me private notice of his intention to raise
this subject. I will place what he has said before the Government not
further than that I can make no pronise, and indeed if this Assembly
serks to indicate its wishes in this matter, then I suggest (Voices :
“No, no,”” and ** Yes ’’)—Honourable Members must wait till I have
finished—if this Assembly wishes to give some indication of its desire in
this natter, ample opportunities will be afforded to it in the Delhi Session,
when anyone can move a Resolution on the subject, and then we shall
have not only the very valuable opinion of Mr. Harchandrai Vishindas
alone, but also the opinion of others including those of the Punjab
Members, who must also be treated with equal consideration.

Bir Deva Prasad S8arvadhikary (Calcutta : Non-Muhammadan
Urban) : Sir, I think this would be a suitable occasion to announce
whether there is to be a November Session or not. A great deal will
depend on that. According to some legal lights it is doubtful whether
we are going to have another Session after March or not. The longevity
of the present ITouse beyond March being questioned in some quarters,
we ought to consider how mueh work we can do between now and
March.

Dr. Nand Lal (West Punjab : Non-Muhammadan) : Sir, it is not
less than a surprise to us that the Honourable Member from Karachi
has given his opinion against the Simla Session. He has set forth a
gumber of grounds and nome of them has got any foree. He says it
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rains heavily here and therefore there should be no exodus to Simla.
He had better appeal to nature, and not to this Assembly. (Laughter.)
You have got to look to the interests of the country, not to the interests
of your comfort. We are here to see what the country wants. If you
judge and examine, you will find that the amount of work which we
have done here in this Session could not be done within two Sessions
at Delhi. (Hear, hear.) My Honourable friend suggests that there
should be a longer Session at Delhi. I have no quarrel, so far as that
idea is concerned, but I say that one of the Sessions must be here at
Simla. Supposing some urgent public matter required our attention,
during the period that the Government is in Simla, then he would be
sorry for having made this suggestion. The Simla Session, as I have
already submitted, is one of the most important and necessary Sessions,
and the suggestion which has been thrown out by my Honourable
friend is, if T may say so, not a right one.

THE INDIAN MINES BILL,

The Honourable Mr. 0. A. Innes (Commerce and Industries Member) :
8Bir, I beg to move :

¢ That the following mine Members of tle Logislativo Assembly be nominated
to serve on the Joint Committee to consider and report on the Bill to amend and
eonsolidate the law relating to the regulation and inspection of mines, namely :

Mr. A. O. Chatterjee,
Mr. N. M. Joshi,
Maulvi Abnl Kasem,
Mr. N. Q. Birear,
Mr. N. M. Bamarth,
Mr. P. P. Ginwala,
Mr. B. N. Misra,

Dr. H. B. Gour, and
The Mover.’’

Mr. President : The question is :

‘‘ That the following nine Members of the Legislative Assembly be mominated
to serve on the Joint Committee to consider and report on the Bil{r to n:;nd and

consolidate the law relating to the regulation and inspection of mines, namely :

Mr. A. C. Chatterjoe,

Mr. N, M, Joshi,

Maulvi Abul Easom,

Mr. N. 0. Bircar,

Mr. N. M.

Mr, P. P. Ginwala,

Mr. B. N. Misra,

Dr. H. 8. Gour, .and

The Honourable Mr, C. A. Innes.’’

M. K. Reddi Garu (South Arcot cum Chingleput : Non-Muham-
;Mfa;adRural) : 1 propose Mr. Venkatapatiraju’s name be also
neluded.

Hr President : The motion will have to be amended, but before
I accept that amendment, has the Honourable Member got his assent 1

M K. Reddi Garn : Yes, Sir,
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Mr. President : Will the Honourable Member produce it ? In a
ease like this, the Member who proposes the addition must produce in
writing the authority of the Member whose name is proposed.

The Honourable Mr. O, A. Innes : Sir, Mr. Reddi would have
consilted my convenience, the convenience of the House and the
course of public business if he had mentioned this suggestion to me
beforehand. As 'it is, it has entirely taken me by surprise, and I
would point out that if Mr, Reddi’s amendment is carried, it will
delay the passage of this Bill certainly for a long time, for under the
Standing Orders where we have a Joint Committee, there must be an
equal number of Members from each House. If, therefore, this amend-
ment is aceepted, it will mean that we shall have to make another
reference to the Council of State and get another Member appointed
by the Council of State. Under these circumstances, Sir, I am afraid,
I must oppose the amendment.

Mr. Abul Kasem (Dacca Division : Muhammadan Rural) : Sir,
may I make a suggestion ¥ Certainly Mr. Innes is right in saying that
if we add another name it will be necessary to refer to the other
House ; but can we not make that change without increasing the
number nine, namely, by substituting one name for another ! As
Mr. Reddi has made the suggestion, it must be for some important reason.
Perhaps it is that Mr. Venkatapatiraju has studied the subject care-
fully. I would suggest that his name be substituted for mine. That
will save all trouble, and bring about a useful settlement,

The original motion was adopted.

THE INDIAN PENAL CODE (AMENDMENT) BILL,

[AMENDMENT oF SECTIONS 362 AND 366.]

The Honourable Bir William Vincent (Home Member) : Sir, I beg
to move :

‘¢ That the Bill to amend soctions 362 and 366 of the Indian Penal Code be
taken into comsideration.’’

Honourable Members are well aware that by this Bill we seek to
give effect to the action which we have already taken, with the approval
of this Chamber in ratifying certain Conventions. It only remains
for me to show how the provisions of this Bill will secure that the
offences specified in Articles 1 end 2 of the Convention will become
offences under our law,

If Honourable Members will look at the Bill for one moment, they
will see that the definition of ‘‘ abduction '’ is amended. Section 362
will now read as follows :

‘¢ Whoever by forece compels, or by intimidation, abuse of authority or any

docoltful means induces, any person to go from any place, is said to abduct that
person.’’

The wording was adopted so as {o conform generally to the wording
in the Code ; but I think Honourable Members will see that these
words do cover the provisions of Article 2 of the Convention which
has been reproduced in the Statement of Objects and Reasons. The
words there are, ‘‘ or by means of violence, threats, abuse of authority,
or any other method of compulsion. ete.’”’ This amendment of the
deftnition will also affect obviously the substantive offence in section 366.
By this amendment we have provided for the punishment of the acts
specified in that article of the Convention to which I have referred,
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I turn for a moment to Article No. 1. This again comes under
section 366 by reason of the amendment which will be made by sub-
alanse (1), which will read as follows :

‘* Whoever kidnaps or abduets any woman, or by any means whatsoever indutces
any minor girl under the age of sixteen years to go from any pluce or do any act
with intent that such womun or girl may be compelled, or knowing it to be lkelv
that she will bo compelled to marry any person agninst her will, or in order thut
she may be forced or seduced to illicit intercourse, or knowing it to be likely that
she will be forced or seduced to illieit intercourse, shull be punished with imprison-

ment of either description for u term which may extend to ten years, und shall also
be liable to fine.’’ .

Those words, as we contend, bring within the seope of the Penal Law
the acts deseribed in Article 1 of the Convention,

The last amendment of the law which it is proposed to make is
that included in sub-clause (2), which provides that :

¢ A person shall be deemed to huve committed an offence under this soction
who brings into British India any woman or girl in respect of whom he has out of

British India committed, or abetted thv commission_of, any act which if comumitted
in British India would be such an offence,”’

This is to provide against the importation of a foreign prostitute under
& certain age,

I know that it may be said—and, in fact there is authority for the
statement, that alduction is a continuing offence and possibly there
was no great necessity to add these words to seetion 366. We thought
it advisable to make the point clear beyond all possibility of doubt,
The position is that by these smnall amendments we shall effect the
desired increase in the stringency of the law and meet the purposes
of the Convention,

Under section 362 we have found it necessary to provide for cases
of intimidation and abuse of authority, which do not perhaps fall under
the existing word *‘ force.” :

Under section 366 we have oxtended the provisions of the law so
as to cover the ease of procuration of a minor girl under 16, who has
no gnardian. If she had a guardian, of course kidnapping from lawful
guardianship would be an offencc.

The next point is this question of age. I am well aware that many
Members of this Assembly would like to see the age raised above 16
years. I stated when dealing with this Bill on a recent occasion that
there were a number of Local Governments who did approve of the
increase in the age. The Governments of Madras, Bengal, and United
Provinces, however, consider that we should adopt the age of 16, and
T think myself that in a matter of this kind we should be wise if we
accepled those opinions, which make rather for leniency than those
that make for drastic and far-reaching changes in the law. The
Punjub (overnment is in favour of either retaining the age of 16 or
increasing it to 18. The Advocate-General of Madras has given an
opinion on this matter which I think is deserving of consideration.
He says : ‘‘ I am of opinion that, having regard to the need of enlisting



-

THE INDIAN PRNAL CODB (AMENDMENT) BILL. 869

public opinion on the side of the proposed measure, and to the many
practical difficulties affecting llindu religious or wocial customs, and
especially the early marriage of lindu girls, the age limit should be
fixed at 16. The age of maturity is no doubt 18, but this considera-
tion is not much relevant, though my personal view is that 18 'mlght.
be fixed. I do not think this will be supported by general opinion.”

As the Local (overnments have fixed a more advanced age,

I myself am not sure that they have realised the very wide nature of
the Bill, which I dealt with in this Assembly a few days ago. It is a
question really for Members to consider whether there is at present’
reasonable ground for making it an offence to procure, entice or
seduce, even with Ler consent, a girl of, say, 17 years of age, with the
object of gratifying the passion of another, at the same time remember-
ing that it would not be an offence to sell or let to hire, or other-
wise dispose of the same girl with the intent that she might be used -
for purposes of prostitution. 1 suggest that the whole of our Penal
Law at preseni is based on this age of 16, and that it would be well to
maintain that age for the present. I have only in coneclusion to give
reasons for proposing that this Bill be taken into consideration, and
that is that we are bound to give effeet to the Convention which we
entered into with the other Powers, within a fixed time. If, however,
the Monourable Members of this Assembly think that it would be
wiser to refer this Bill for examination by a Select Committee, T myself
should not object to the course ; but in view of our obligations in this
matter, I thought it right to bring the .present motion forward. If
the Bill is referred to a Select Committee, the question of age and the
adequacy of the present provisions can be further examined. But I am
quite sure that no Member of this Assembly will dispute the principles
of the measure now under consideration.

Mr. K. B. L. Agnihotri (Central Provinces Iindi Divisions : Non-
12 xoox. Muhammadan) : Bir, I beg to move the amendment
that the Bill be referred to a Select Committee.
Sir, T move this amendment as I find that the Bill goes beyond the scope
of the objects given in the Statement of Objects and Reasons accom-
panying this Bill. 1 think that this Bill was meant to suppress the inter-
national traffic in women and children. Moreover, the Bill, as will appear
from clause 3 (1), is not clearly worded and requires much modifieation
which can not be done satisfactorily during the present debate. 1 think,
that those defects could only be remedied in the Select Committee. I
therefore propose that this Bill be referred to a Select Committee so that
.it may be brought up again before us in the January or February Session.
1 do not think that there is any hurry or emergency for this measurc
such as to pass it at to-day's sitting.

The Honourable Sir William Vineent has gaid that it is all a question
of time. He has no objection to refer the matter to a Select Committee.
He wants that the amendment of this law should be made within a
particular period after our ratificotion of the Convention. He therefore
desires that we should pass this Bill 1o-day ; but T beg to submit that
a delay of a month or two will not matter much and is not a proper
cause for not referring this matier to a Select Committee,
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- The Honourable Bir William Vincent : Sir, I only wish te ascertain
what the wishes of this House are. T think it would be a good thing
if we pmed this Bill to-day and I shall vote for its being passed, but,
if there is a majority egainst me, then T shall; in my usual avay, cheer fully'
accept the wishes of the House,

Mr. President : The original question was :

‘* That the Bill to amend scctions 302 und 866 of the Indian Penal Code be
taken into consideration.’’

Sinee which an amendment has been moved :

¢¢ That the Bill be referred to a Belect Committee.’’

The question I have to put is that the Bill be referred to a Select
Committee.

The Assembly then divided as follows :

AYES—36.
Abdul Quadir, Maulvi. Misrs, Mr. . L.
Abdulla, Mr. 8. ¥, il I g uklmrpu.i Mr.J. A
Agthuln. Lals Girdbarilsl. i ag, Mr, (. C.
tri, Mr. K. B. L. | Nand Lal, Dr,

med, Mr. K. 1 ' Neogy, Mr. K. C. .
Arbllﬂmot, Mr. B E. V. i Pynri Lal, Mr,
Barodawala, Mr, 8. K. = Rangachariar, Mr, T.
Barus, Mr. D. C. ' Reddi, Mr. M. X.
Cotelingam, Mr. J. P. i Sumarth, Mr. N. M1,
Das, Babu B. 8. Shahab-gd- Din, Chaudhri.
Faiyaz Khan, Mr. M. . ! *habani, Mr. &, C.
Gour, Dr. H. B. i Sinha, Baba Ambiks Prasad,
Iramullah Khan, Raja M. M. Sinha, Babu L. P,
Jatkar, Mr, B. H. R. Bohan Lal, Bakshi.
Kamat, Mr. B. 8. { 8rinivasa Rao, Mr. I, V.
Lakehmi Narayan Lal, Mr, [ Venkatapatiraju, Mr. 1,
Misra, Mr. B. N. Vishindas, Mr. H.

Yamin Khan, Mr. M.
NOE&s—84d.

Abdul Rahim Khan, Mr. Innes, the Honourable Mr, C. A.
Abul Kasem, Maulvi. Lindeay, Mr. Darcy,
Allen, Mr. B.C. Mitter, Mr. K. N.
Asad Ali, Mir. Moir, Mr. T. E.
Bradley-Birt, Mr. F. B. Muahammad Hussain, Mr. T.
Bray, Mr. Denys. Muhammad Ismail, Mr, 8.
Br&, M. G. Mukherjee, Mr, T. ",
Bu Mr. E. Percival, Mr. P. E.
Butler, Mr. M. 8, D. Ramayys Pantulu, Mr, J.
Crookshank, Sir Sydoey. Sapru, the Honourable Dr. T, B,
Dalal, Sardar B. A. tarfaraz Hussain Khan, M.
Davies, Mr. R. W. 8ingh, Mr. 3. N.
Gidney, Lieutenant-Colonel H. A. J. Blocock, Mr. F. B, A.

* Gin Mr. P. P, ‘lubmhmmaynm. Mr. C. 8.
Hn'?-hh , Mr. Mahomed, Tollinton, Mr. H. P.
Hudson, Mr. W. F, Waghorn, Colonel W. D,
Hallah, Mr. J. Zahiruddin Ahmed, Mz,

The motion was adopted.

Mr. President : The motion which has just been carried necessitates
the appointment of the personnel of this Committee, otherwise the Com-
mittee cannot come into existence until the Chamber meets again in
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Delhi. If he will consider the matter, we shall be sitting againy but
1 give him that warning, '

The Honourable Bir William Vincent : Perhaps the Honourable
Member will consult with me daring the luncheon hour when we can
make up a list of names and find out if Members are willing to serve,

Mr. K. B. L. Agnfhotri : Yes.

—

THE INDIAN NAVAL ARMAMENT BILL.

q Mr. E. Burdon (Army Secretary) : 8ir, I move for leave to intro-
uce :

‘‘ A Bill to give effact in British India to the Treaty for the Limitation of
Naval Armament.”’

The purpose and significance of the Bill are clearly set forth in the
Statement of Objects and Reasons and T do not think it is necessary for
me to say more than a very few words in support of the motion. The
legislation eontemplated arises out of a Treaty with the contents of
which, T am sure, the llonourable Meibers of this Assembly are thoroughly
familiar and thoroughly in syvmpathy,—the Treaty for the Limitation
of Naval Armament, which was signcd nt Washington on hehalf of His
Majesty the King and certain other Powers on the 6th of February, 1922.
The object of the contracting powers in making the Treaty was to con-
tribute to the maintenanee of the general peace and to reduce the burden
of competition in armaments. An Aet giving effeet to the Treaty has
alveady been passed Ly the British Parliument, which extends to the
whole of Iis Majesty’s dominions except India and the self-governing
Dominions. It was considered to be more convenient that the Indian
Legislature should be asked to pass a scparate Aet which would contain
any. special provisions neeessary to meet Indian conditions\ The Bill
which T now beg leave to introduce naturally however follows to a large
extent the lines of the English Act. T wn quite sure that the motion to
introduce the Bill, in view of the principles whieh the Bill embodies and
the purpose which it seeks to achieve, requires no further justification
from me.

The motion was adopted.
Mr. E. Burdon : Sir, I introduce the Bill,

THE CRIMINAL TRIBES (AMENDMENT) BILL.

The Honourable 8ir William Vincent (Home Member) : Sir, I move:

¢ That tho Report of the Relect Committee on the Bill further to amend the
Criminal Tribes Aect,-1011, be taken into consideration.’’

This Bill is really a non-controversial Bill and we have examined
it with considerable care in the Seleet Committee. I can indeed add
nothing to the report, which shows the changes that have been made.
The most important change is in the clause which provides that before
certain action is taken against a criminal tribe there ah.oulgl be a formal
inquiry made. Another important change made in the Act is that we have

4
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now provided that no person who is a British subject shall be transferred to
an Indian State even if he does belong to a criminal tribe and that no
reciprocal arrangements shall be made with an Indian State unless the
Government of India are satisfied that proper measures will be taken
there not only for restrieting the movements of this eriminal tribe, but
also for promoting its welfare. 1 may say that I believe that all the
Members of the Select Committee who sat on this Bill have accepted the
changes. I mygelf think they are great improvements in the Bill and
I commend the Bill to the nupport of thix House,

The motion was adopted.

The Honourable Sir Wil.'lilm Vincent : I move that the Bill, as
amended, be passed.

The motion was adopted,

THE POLICE (INCITEMENT TO DISAFFECTION) BILL.

Bocretary of the Assembly : With your permission, 8ir, I lay
on the table the Bill to provide a penalty for spreading disaffection
among the police and for kindred offences, as passed by the Legislative
Assembly and amended by the Council of State.

The Honourable Bir William .Vinoent (Home Member): Sir, with
your permission I seek, under Rule 34 of the Indian Legislative Rules,
to move that the amendments made by the Council of State in the Bill be
taken into consideration.

The reason for my bringing this matter before the Assembly to-day
is that on the last occasion when this Bill was discussed, I gave certain
undertakings to various Members of this House. One, I remember, was
to Mr. Cotelingam in particular. Dr. Gour, I think, also asked me to give
him some guarantee on another point about which he was in doubt ; and
I thought it was only right that T should take the earliest opportunity of
satisfying the Honourable Members of this House that I have done my
best to give effect to the proposals which were made.

The main changes which T promised to make were (i) to provide that
no offence under this Bill should be triable otherwise than by a first-class
Magistrate. That has been inserted. Another suggestion made to me
was that cases under this Bill should not be triable summarily. On that
point T did not at the time give any assurance but T have had this also
inserted into the Bill. The third point was that raised by Mr. Cotelingam,
that action taken by any individual for the purpose of promoting the wel-
fare or interest of any member of a police foree by indueing him to with-
hold his services in any manner authorised by law ghould be specifically
exempted from penalty. My own impression was, and indeed is, that this
was sufficiently safeguarded by the Bill as it stood. However, we have now
inserted in the Bill a specific amendment on this point and T may say that
this was drafted in consultation with and with the approval of
Mr. Cotelingam. (Mr.J. P, Cotelingam : ‘‘ I accepted the amendment *’.)
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I have now attempted to assure the House that I have made all the
changes that they.asked me to make in this Bill, and I trust that they will
accept the motion and pass the Bill now before them.

Mr. K. B. L. Agnihotri (Central Provinces Hindi Divisions : Non-
Muhammadan) : I should like to move an amendment to that Bill. In
clause 6, with your permission, Sir, I move an amendment that between the
words ‘“ class "' and ‘‘shall "’ ........

Mr. President: We have got to pass the motion that the amend-
ments made by the Council of State be taken into consideration before we
consider them.

The motion, that the amendments made by the Council of State be
taken into cousideration, was adopted.

The Honourable Sfr William Vincent : May I rise to a point of order
on some of the amendments of which I have received notice from
Mr. Agnihotri ?

Mr. K. B. L. Agnihotri : 1 am not going to move the first amend-
ment.

Clauses 3, 4 und 5, as amended by the Council of State, were adopted.

Mr. K. B. L. Agnihotri : Sir, I beg to move an amendmeat to
clause 6, which is :

Mo insert between the words ¢ ciass ' und ¢ shall’ the words ¢ speciully em-
powered by the Local Government in this behalf .’

My reasons for moving this amendment are practically the same as
those for the introduction of this clause by the Council of State. I wish
to provide an additional safeguard. We wanted that offences under this
Bill should only be tried by expericnced Magistrates and a request was
therefore made by the House to the Honourable Sir William Vincent to
introduce such a clause as clause 6 of the Bill—which he has been pleased
to put in and which the Council of State has passed. If we look into the
provigions of the Criminal Procedure Code and the Indian Penal Code,
we find that the offence of sedition under section 124-A or its dissemina-
tion under section 108 of Criminal Procedure Code are triable only by a
first-class Magistrate specially empowered in this behalf by the Local
Government. The offence defined in the first part of section 3 in this Bill
is practically the same as that in section 124-A of the Indian Penal Code
or section 108 of the Code of Criminal Procedure. That section requires
very clear understanding by a Magistrate. I therefore submit that as is
provided in section 108 of the Criminal Procedure Code and in case of
offences under section 124.A of the Indian Penal Code, so it should be
provided for triul of offences under this 13ill that only such Magistrates
shall try offences under this Act as are specially empowered by the Local
Government in this behalf. It is very difficult to find out whether certain
exprossions of the offeuder were only expressions of disapprobation of
measures or administrative actions of the Government or were intended
to cause disaffection so0 as to bring the offonder within the definition of
the offence of sedition. There is a very fine difference between these twg
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and it is but proper that only the experienced Magistrades be authorised
to try such ollences. 1 therefore move this amendment and commend it
to the aceeptance of the House.

Mr. President : Amendment moved :

¢ That in new clause 0 inserted by the Council of Btate, after the word * class ’
insert the words ¢ specially empowored by the Local Government in this bebalf '.’’

The Honourable 8ir William Vincent : Sir, I hope the House will
not aceept this amendment. After all, we have gone as far as possible to
meet the Members of the Assembly. I was asked on the last occasion to
insert a proviso to ensure that offences under this Act should only be
triable by first class Magistrates. I have doneso. I was asked to provide
that an offecnce under this Act should not be triable summarily. I have
done so. I was asked to provide additional safeguards by Mr. Cotelingam.
I have done so. No sooner has this been done and the Bill been aceepted
by the Council of State than I am asked to put something else in the Bill.
The acceptance of this will mean, I need not point out to the Assembly,
delaying this legislation further again, The Bill will have to go back to the
Council of State and come back here and I really believe that it is entirely
unnecessary. The maximum punishment that may be awarded is six
months’ imprisonment. Far more important cases are tried by first class
Magistrates every day, and as I say, on the ground that it is unnceessary
and that it will really involve delay, as well as on the ground that an
amendment of this kind has been brought at the last minute, I ask the
House to rejeet it.

The motion was negatived.
Clause 6, as added by the Council of State, was adopled.

‘"THE INDIAN PENAL CODE (AMENDMENT) BILL.

Rai Bahadur Bakhshi S8ohan Lal (Jullundur Division : Non-Muham-
madan) : Sir, I beg to move : '

¢ That tho Bill further to amend the Indisn Pcenal Code be referred to n
Select Committee consisting of Burdar Bahadur Gajjan Bingh, Mr. Bhahani, Mr. Ginwala,
Mr. Joshi, Mr. T. V. Beshagiri Ayyar, Mr. M. K. Beddi, Dr. H. 8, Gour, Rai Debi
Charan Barua Bahadur, Mr. Girdharila] Agarwala, Mr. K. G. Bagde, Bardar Guiab

Bingh, Raja Ikramullah Khan, Mr. M. W. Hussanally, Colonel Gidney, Mr. Harchandral
Vishindas and myself.’’

(Some Honourable Members : ‘‘ The Law Member and the Home Mem-
ber ’’.) The Honourable the Law Member and the Honourable the Home
Member. The amendment is an important amendment and so 1 have
placed a long list before the House.

Sir, in moving to refer this Bill to h Select Committee 1 need not repeat
what T have said as to the aims and objeets of the Bill, nor what T have said
on the previous stages of the Bill. 1 may be allowed to point out that the
orthodox theory that Hindu religion demanded early marriage of the girls
was, thoroughly thrashed out and totally exploded in 1891 when the limit
of the age of consent was raised from 10 to 12 years. Really no religion

“feaches that marriage should take place before the parties to a8 marriage
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are fully developed in body and mind and fit to carry out the responsibi-
lities of a married life. Early marriages are due not to any mandate of
religion but to ignorance of religion and to the total disregard of ‘the laws
of mature und due to want of a sense of justice towards our sisters’ health
and constitution. So far as religion is concerned, I may refer to certain
mantras of the Vedas, the highest and oldest authority in the Hindu
religion which declares as follows. Rigveda, Mandal 1st, Chapter 179,
Verse 4, Manira 1, we have :

‘¢ Men and women should marry after they have attained full growth and strength
of mind and body as well as perfect knowledge and moral training and completed
the Brahmachari Ashram.’’

Then Rigveda, Mandal 3, Chapter 8, Manira 4 :

¢¢ That youth becomes glorious and beneficial to the world who is accomplished
in all respects and who has obscrved the Brahmachari Ashram, nequiréd mound knowlege
and moral tralning, is well equipped with manly qualities and enters family life
after attaining full maturity of intellect and physical constitution.’’

Then Rigveda, Maondal 3, Chapler 4, Manira 16 :

¢ Like the cows not milked by anybody, let the perfectly youthful women under-
tuke tho responsibility of maternity after attaining full maturity and marrying youth-
ful husbands.’’

Then Manu Swriti, Chapier 9, Shicka 90 ;
‘‘ Let u damsel scck u husband three yenrs after the beginning of menstruation.’’
Then Sushrat Shrirasthan, Chapter 35 and Chapter 10 :

‘¢ Man on completion of 26 years and womun on completion of 16 ycars of age
got full development of physical fitness for sexual®intercourse,’’
The impregnation of a woman under 16 or by a man under 25 is either
miscarried before time or if it matures into a regular birth the child
born will not live long and if it lives at all it will be sickly and weak in
constitution. So consummation with an immature girl is not allowed.
Again you find in the Infant snd Child Mortality Reports, 1907—11, of
Great Britain und Ireland, pages 63 and 54 .
‘¢ Excessive infant mortality is often ascribable to too carly motherhood. The
of both husband and wife have bearing on the life prospects of the offspring,
rosi showed many years ago that the youngost mothers had the greatest number of
weakly children and the large children are produced by mothers of a mature age.
All the counties with a higl: proportion of wives under age have a high infant death
rate. At tho other ond of the scale, all the counties having u low proportion of
wivea undor sge have low rates of infant mortaulity. Eurly marpiages are thus com.
monly associatod with excessivo infaunt wortality.’’

Infant mortality per thousand births in India a8 given in statistics
of British India, Volume I1I, Public Heulth, in 1919, is 224. In the United
Kingdom of Great Britain and Ireland it is 89. This difference i mainly
if not wholly due to early marriages in India as compared with late
marriages in the ~United Kingdom. The children born of immature
mothers, who do not die in the first year after birth are so sickly and weusk
that even on growing older they do not possess that physical constitution,
that mental energy and that manly courage as those produced by* mothers
of mature age. The effect of early consummation and early maternity on
the constitution of the woman is horrible, if not disastrous. She never
enjoys the benefit of the age of youth. From childhood she at once
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passes t» old age. If she is attacked by any disease she has no power
10 resist the sickness and succumbs to the effects of the disease,
Pthisis, tuberculosis, consumption, rheumatic pains and general debility
are the special diseases of young females in this country. The statistics
of birth and death in this country show lesser number of the females
born than males but it is very strange that a larger number of females
between the ages of 20 and 30 die than the males of that age. By
allowing early consummation and early motherhood, the girl’s constitu-
tion is reduced so weak as to increase the rate of mortality among
females of between 15 and 30 years of age ; and by early marriage we
alsc deprive females from the advantages of education and independent
means of earning their livelihood. Tn the opinions so far collected the
soundness of the principle of the Bill is not denied. 17 opinions have ecome
to us. These opinions can be divided into four categories, (1) those who
support the Bill to its fuiiest extent whether the girl is married, un-
married or widowed and whether the accused is the husband of the
girl or a strunger. These opinions are numbered 6, 8, 13, 15 and 16.
No. 6 is the opinion of the Government of Burma to the following
effect :

‘¢ The Honourable the Judges of the Chief Court of L.ower Burma, the Judicial
Commissioner of Upper Burma, the Bar Association of Burma and Mandalay, some
of the representative Hindu and Mubnmmadan ussociations und a few of the leading
members of the Parsi community werc consulted on the provisions of the Bill and
auch of the replics as contain anything of interest are encloed for the information
of the Government of Indin. It will be observed thut the balance of opinion is very
strongly in favour of the proposcd amendmoent. It is supported not omly by the
Bikhs and Parsis but also by the representative Hindu sssociations. The measure
will not be repugnant to any of the religious or social customs of this province
sud in the opinion of the Lieytenunt-Governur would receive the gemeral approval
of the Burmese population.’’

No. 13 is the opinion of the Government of Assam submitting to the
Government of India note recorded by the Government Pleader, Sylhet,
supporting th2 Bill to its fullest extent. No. 15 is the opinion of the
Government of United Provinces fully supporting -the Bill. No. 16 ix
the opinion of the Bombay Government in support of the BilL No. 8,
from the Honourable Sir George Mafey, x.0.v.0., C.8.1,, 0.1.E.,, Chief Com-
missioner, North-West Frontier Province, is in support of the Bill,
No. 13, the opinion of the Chicf Secretary to the Govermnent of Assam,
to the Secretary to the Government of India; Legislative Department, is
as follows : .

‘¢ As to the flrst objection, it may be taken that the Legislature in accordance
with considerations of health and humanity will agreo that changes ought to be
made in religious ceremonics of the nature in question and that still holds good.
There have beon instances in which the Dritish Government, on grounds of humanity,
has interferod with morally objectionablo practices. It {s well known that gir
become mothers before they are physically fit for it, and the conwequences bave been
sorious deterioration of hcalth and have led to their premature denths and of their
children. "The age of cousent should therefore be ruised to 14.’’

There are also 15 and 15, to the same effect. (2) The second category
of upimom& takes exgeptiun in favour of the husband of a girl whose
‘arriage consummation has taken place between the 12th and 14th
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year, and who should be given a lesser punishment, say, not exceeding
two years or a fie or boti. Then there arc Nos. 11, 12 and 17.
(3) There is a third body of opinion recommending no punishment for
the husband, and there are Nos. 2, 4, 5, 7, 9 and 10 and 14. (4) The
fourth category of opinions Nos. 1, 3 and 13 express no opinion. Thus,
under the circumstances, the Bill deserves to be referred to a Select
Committee to consider the harm done to the women, to the children,
and to the nation, by the early consummation and early maternity in
this country, as compared with the desirability of continuing the evil
custom of early marriage.

For these reasons, I recommend that the Bill be referred to a Seleot
Committee.

Mr. President : The question is :

€« That the Bill further to amend the Indian Pepal Code be referred to a
Belect Committee consisting of Bardar Baladur Gajjan Singh, Mr. Bbahani, Mr. Ginwala, -
Mr. Joshi, Mr. T. V. Beshagiri Ayyar, M. K. Reddi Garu, Dr. H. 8. Gour, Rai Debi
Charan Barun Bahadur, Mr. Girdharilal Agarwala, Mr. K. G. Bagde, Sardar Gulab
Bingh, Rnja Tkramullnh Khan, Mr. W. M. Hussanally, Colonel Gidnoy, Mr. Hurchandrai
Vishindas and the Mover.’’

The Honourable Bir William Vincent (Ilome Member) : Sir, I do
not propose to repeat during my remarks to-day the cautionary observa-
tions which I addressed to the Assembly a few days ago on the subject
of this Bill. I should like on the other hand to assure the House that
Government are greatly in sympathy with the objects which the
Honourable Member has in view though I am not able to endorse
some of the statements which he made in the course of his opening
spoech ; but at the same time there are certain points which it is my
duty to bring to the notice of the House. In the first place I must re-
mind the House that if the Assembly accepts this motion, they will,
on your ruling, Sir, accept the principle of this Bill. They must be
under no illusion in that respect. Sir, we have received opinions from
all Loeal Governments, I think, on this Bill, and both the Bill itself
and the opinions deal with two different questions. The Bill seeks—
to put it very shortly—to raise the age of consent from 12 to 14 both
in the case of married women and unmarried. girls, and it also seeks
not only to muke it a penal offence to have intercourse with a girl under
14 years of nge, but to make that offence punishable with the same
penalties that are now awarded, or may be awarded, in rape cases,
whether the girl is or is not married, to the man with whom she has
such interconrse. Now, of the opinions—I have attempted to distin-
guish the two parts of the Bill because the opinions vary in respect of
the different parts of the Bill, some favour an increased age as regards
unmarried girls, while they disapprove of it in regard to married women.
The Government of Madras, for instance, agree that the age might be
increased in the case of unmarried girls, but they say that Government
should certainly not express any strong opinion either for or against
the increase in the case of married girls. The Government of Bombay,
always an advanced Government, favours the Bill as a jwhole, and
agrees with the preponderance of opinion which is in favour of accept-
ing the Bill. The Government of Bengal states that the majority of
those congulted are strongly opposed to the proposal. His Excellency
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the Governor in Council has great sympathy with the objeet which the
Rai Bahadur seeks to attain, but considers that until public opinion is
better instructed, it would be premature to make this change in the
law. Indeed, if penal legislation of this kind is enacted in advance of
the social condition of the people, it often becomes a dead letter : as
has been in fact our experience to a great extent in regard to the Age
of Consent Act in 1891, over which there was such a turmoil and outexy.
The Government of the United Provinces is in favour of inereasing the
age of consent to 14, and thinks that the proposal in the Bill could be
safely adopted. The Government of the Punjab suggests that it is a
matter for Indian public opinion, and that Government should remain
neutral ; but in any case the Government shonld press for amendment
in the direction of providing a much lesser punishment in the case of
a husband found guilty of rape with his own wife.

The Governor of Burma supports the prineiple of the Bill but
similarly suggests a lighter punishment in the case of marital relations,
Now I come to my own province, the Province of Bihar and Orissa,
the Local Government of which says that there is a pronounced volume
of Indian opinion against the proposal. They refer to the present age
limit as being based on the medically ascertsinable fact of puberty ;
I do not know how far that is correct and agree that this being so, the
administration of the law rests on a basis which is susceptible of proof.
Later the Government makes a more important statement in expressing
the view that there would be a distinet risk of agitation and discontent
if any attempt is made to pfovide by force for social reform of this kind
in advance of the opinion of the uneducated masses of the country.
The Central Provinces Government stater that the opinion of all classes
seems to be that any alteration in the age of consummation of marriage
must he accomplished by education and moral teaching. The provisions
of the law would certainly be evaded. The Government of Assam
support the proposal and say that they hope the Government of India
will not officially dissociate itself from it.

Now I think that these opinions ought to be very carefully con-
gidered by Members of this Assembly. T do not know what time they
have had to do 8o, but I believe that some of them have been printed
very recently and were only placed in the hands of Members a few
days ago. We ourselves have had them a sufficient time to enable
officers in the Secretariat to examine and abstract them for me,
Generally, T may say that they indicate that in Bengal, Bihar and Orissa
and the Central Provinces, the feeling is against this Bill. Tn other
provinces I think it may be said that the feeling is in favour of it. In
addition to these opinions, 1 have also of course received communi-
cations from Associations and private persons. There were several
moetings apparently in Assam ; I mention them hecause the Government
of Assam rather favour the Bill, while ‘private opinion in that province
does not, ifswe are to judge from these meetings, take quite the same view
of the case. Then T have a letter from Hooghly, in which references
are made to various provisions in the Shastras and the hope is expressed
that the Members of this Assembly will pay every regard to them. T
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am not myself much impressed with the argument that this Bill violates
some great principle underlying the Hindu religion. I have heard that
argument too” often. It was raised in the case of Sati; it was raised
in the case of the Caste Disabilities Act ; it was raised in the case of the
Marriage Act. In faet, it is used on every possible occasion, but the great
Uindu religion survives all these attacks and continues to maintain
its ancient strength., (Hear, hear.) We may fairly conclude that it must
be based on some firmer, more solid, foundation than the writer of these
letters scems to imagine. But we cannot overlook the fact that in
1891 when we did change the law, there was a very great and serious
outery, Well, a great deal of water has passed under the bridges since
then ; my friend Dr. Gour has much more chance at present with his
Marriage Bill than he would have had then, and opinicn on social
questions is advancing. The only question for you to decide is whether
it has sufficiently advanced for a Bill of the present character. But
though the Government is not desirous of taking up an attitude of
oppusition on a measure of this kind, there are at the same time certain
dangers which they cannot overlook. I refer in the first place to the
question of inereasing the age of consent in the case of marital rela-
tions, We feel that, on the opinions before us, the (Government cannot
support any Bill like the present one unless marital relations are exclud-
ed, 1 may say in support of this that, apart from the danger of inter.
fering with Hindu custom whether based on a true interpretation of
the seriptures or not, we think that any change of the law such as is
proposed would be in fact ineffectual. I commend particularly tothe
attention of the Chamber a letter in the file from the District Magistrate
of Dacea citing some doctor’s opinion—I think a lady doctor—in which
it is said that the provisions of the law at present are habitually
violated : and that, in the case of married women, they are not known.
If that is so, surely it is useless to multiply penal laws which will remain
ineffecive. Mcreover, I know that in my own province of Bihar and
Orissa, and I believe in Bengal too, it is the custom for marriage to be
consnmmated as soon as a girl attains puberty. I am speaking subject
to correction. I believe that to be the custom. (Voices: Yes, yes, it
is.) Well, if that is so, if this is regarded by many people as a religious
obligation and by others as desirable for reasons of a different charaecter,
the custom cannot be disregarded and is it right for this House to
penalize such a practice if the penal enactment is far in advance of the
feelings of the people ¥ If, however, I thought, Sir, that it would be
possible effectively to stop such intercourse between immature married
people without causing any dangerous agitation even if it did cause
some outery, I should be prepared to support the Bill. But I do not
think it would be effective, and at the same time T think we should have
all the trouble and all the agitation” which the enactment of such a
measure must neccessarily cause. And here T want to draw your atten-
fion for a minute to another point. Tt is true that this Bill is intro-
duced by a non-official Member ; but if it is enacted, and if there is
an agitation, if there is discontent and an outery against it, then it is
always the Government which has to bear the brunt of it. The Govern-
ment have, therefore, to be very earcful in dealing with, and in their
attitude towards, a Bill of this character. They do not wish to create
b
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a false idea that they are opposed to social reform ; but on the other
hand, they have to be very careful that they do not support the measure
if it really is raueh in advance of public opinion. Now, if any Honourable
Member or if this Assembly could stop child marriages, then some real
reform might be effected in the direction which the Honourable Member
proposed.
But child marriage, which really is the root cause of all the evils
1 px to which the speaker referred, can only be stopped
- by social reform and education and not by a penal
enactment. Until you ecan stop child marriage, until people in this
country realise that such marriages are undesirable, I think myself
that any such measure as the Honourable Mover proposes is out of the
question. I could not hear the Mover very clearly to-day, possibly
other Members followed him more accurately. In any case he suggested
on & previous occasion that his Bill assimilates the Indian law to the law
in England. That is not correct. The position in England is, as far
as T know, that an intercourse with a girl up to 13 yvears of age (Voices :
‘“ Sixteen '’)—will Honourable Members kindly wait till I finish—
intercourse with a girl up to 13 years of age with or without her con-
gent is rape and punishable, I think, with 5 years’ or 10 years’ imprison-
ment. But intercourse with a girl over 13 and under 16 years of age
38 a misdemeanour punishable with two years’ rigorous imprisonment
only whether she consents or does not eomsent. Now, what the Honour.
able Member proposes is to so amend the law as to admit of a punish-
ment of 10 years rigorous imprisonment in the case of a girl over 12
up to 14, whether the intercourse i with or without her consent.
The enactment he proposes is therefore very much more severe
than anything that obtains in England. If it is aecepted . that
girls mature in this country earlier than they do in Great
Britain—and I think that is true in parts of the ecountry-—then
it might be argued that a girl of 12 in India is as old as a girl of 13 at
Home. That is the age for rape at present. The Honourable Member
proposes that connection with a girl between 12 and 14 should be punish-
able under section 376, the penalty for which, I think, is 10 years’
imprisonment. Now, the Government cannot possibly support a measure
of that severity, and if this Bill does go to a Seleet Committee, it can
only go on two distinct conditions, namely, that the scction does not
apply to marital relations and secondly that in the case of girls over 12
and under 14 the punishment should be materially reduced and placed
on a somewhat similar level to that which obtains in England.

Mr. B. 0, Allen (Assam : Nominated Official) : I should like to begin,
Sir, by referring to two points which have fallen from the Honourable
the Leader of the House. He has told us that several public meetings have
been held in the small province of Assam to protest against this Bill. Of
Assam proper 1 have exeeptional experience, and T can assure him that
those meetings represent the opinions of an infinitesimal minority. There
are, I imagine, few places in India where late marriage is more common
than amongst the common people of Assam. He has also referred to a
Jetter from the District Magistrate of Dacca in whieh that officer stated
that the present law was a dead letter. Ihave been a Magistrate of Dacea
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alse and it was my painful expericuce to have to deal with one of thesg
cises myself: The condition of the poor girl was pitiable.

Tt seems to me, Bir, that the real and vital point in this case is it8
medieal aspeet, and this aspeet has been very indifferently developed. I
have read the opinions which have been laid before us. We have received
the views of members of the Bar, of District Magistrates, of Chairmen of
Munieipalities, of all sorts and manners of people, but T can only find the
opinion of one doetor. I should like to call the attention of the House
to what that gentleman says. He is an Indian doctor who has migrated
from Bombay to Burma and 1 am surc that the House will receive his
opinion with great respect, It runs as follows :

¢ I have confined girls ut the age of 13 and 14, very few safely and others with
a shudder. Dangers of premuture sexunl relations and the risk of parturition at a
very eurly age are a fruitful source not only of permunent disubilities but of moral-
ity. Tgnoramce and the Purda systems have brought the women of India to the
lovel of nnimals. They are unable to look after thomselves, nor have they any will
of their own, They arc slaves to their musculine owners.’’

The House will understand that this is not an expression of my opinion.
This is the opinion of an Indian doetor.

wecing that the opinion of doetors was very inadequately represented
before us, 1 took oceasion to enter the temple of Aesculapius situated
below this House and eonsult the priests there, I first called upon a friend
and asked him: “Tn it not likely that the consummation of marriage with
a girl of 12 is caleulated to. cause her much pain { '’ He replied : *‘ Of
course, but what is even worse is that it is likely to have a most disastrous
effect. upon her children.”” He then referred me to another occupant of
that teraple who dealt particularly with questions of this kind and he in
due course sent me one of the latest hooks upon the subject. He pointed
out 10 me that in England two-thirds of the infant mortality is due to
traumatism received by the foetus during parturition and that the risk
of such traumatism was enormously increased when the mother as in
these cases is grossly immature. They also furnished me with the papers
of the discussion which took place in 1891. Tf Honourable Members will
refer to them, they will find, that Dr. Joubert, a well-known expert in
Calcutta, stated that the pain caused to the child by eonsummation must
be ‘“ intense.’”’ It was not only Dr. Joubert who was in favour of raising
the age of consent; his opinion was shared by a number of other medical
men, most of them Tndian gentlemen. Let me read an extract from the
opinion of Burgeon-Major Gupta, which runs as follows :

¢ To fix legally 16 vears as the minimum age below which soxual intercourse
sbould be punichable woull be physiologically proper amd soeially and wmorally
henefieinl to the people of thewe provinces. Buch a legal limit of age would prac
ticully preveng all dungers of premature intercourse, and considerably reduce the
more scrious evils of early child-bearing. I have no doubt whatever that early child-
bearing in this country causes more evils in the way of physical injuries, diseuse and
death than premature sexual intercourse, though this latter class of evil is sufficiently
grave to justify an interfereneco to protect the girls.”’

T call the attention of the House to the fact that even 30 years ago Indian
medical men advocated raising the age of consent to 16 years, At that
time & memorial was received from all the lady doctors in India. They
wrote as follows :

¢ Pho lamoentable case of the child wife Phulmani Dassi, of Caleutta, which has
excited the sympathy and the righteous imdignation of the Indian public, is only
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one of cases that are continually happening, the fiun) results being quite as horrible
but sometimes leas immediate. Tho following instanees huve come under the per-
sonal observation of one or another of Your Excellency’s petitioners.’’

They then proceeded to give some details, so horrible that I really am not
prepared to read them to the House, but I trust that I may be allowed
to incorporate them in the proceedings.® I will merely refer to one case
in which they say that the poor girl was ‘‘ so completely ravished as
to be almost beyond surgical repair.’”’

Well, Sir, are the conditions of maternity and the circumstances in
which children are brought into the world in India so. satisfactory that it
is right and reasonable for us to neglect any measure which will lead to
their betterment !

1 am sorry to have to trouble the House with a few statistics. But
stotistics with regard to mortality in child-birth are difficult to obtain,
and I doubt whether Honourable Members are in possessicn of them, In
England, for some years past the mortality has been at the rate of 4§
per mille, that is to say, for every 2,000 children born, nine mothers die.
Sim:lur statistics are not procurable at all from many parts of India, but
I have been supplied with some information from the source to which I
referred before. In Bombay towns the statistics show not 4} per mille
but 16 per mille. Shikarpur has a rate of 60 per mille, i.e., for every

_thousand babies born, 60 mothers die. Poona, 33 per mille, Bombay,
25 per mille. The United Provinces and Madras retarns are much nore
favourable, but 1 fear that these returns are very ineorrect. Idoes the
House realise what these figures mean ! It sounds a little thing to say
that the mortality in child-birth in India is ten per mille higher than in
England. What do these figures mean ¥ They mean that in the course
of one generation three million, two hundred thousand mothers die, who
would not have died, if the conditions were as satisfactory here as they
are in England. What does that mean 1 The word ‘‘ million ’’ does not
ennvey much to the mind of anyone. But it means that this unnecessary
loss of life is greater than the united death roll of Germany, France and
Great Britain in the Great War ! Is not that something to think of ¢
Think of the cemeteries all over France. A lady once told me that the
sizht of some of them had so shoeked her that she could not go near them.
Think what sort of a cemetery those three million, two hundred thousand
mothers would make. If you buried them side by side they would stretch
the whole way from Calcutta to Bombay, on either side of the line packed
a8 close as they conld lie. Think of starting from Calcutta on a moonlight
night and seeing this cemetery before going to. bed ; waking up in the
morning and still seeing those tomb-stones; going to bed againe and seeing
them still gleaming white in the moonlight, and waking up the next morn-
ing and seeing them again. Is that not a thing which ought to arouse
the sympathy of the House ¥ And I venture to tell you that I am not
over-stating but under-stating the case. My own conviction is that mor-
tality in India is very much more than 10 per mille higher than in
England. T submit that the sitnation is so serious that the House is not
justified in abstaining from taking any measures possible to do away with
this appalling suffering and this appalling mortality,

} *Vide Appendix to these Debates.
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A number of persons who have been consulted and some (Governments

which have replied, have said that this Bill is likely to give rise to agita-

tion. No one dislikes agitation more than I do. I am sick of agitation.

I have had far too much of it in my life. But when, Sir, it is a case of

the lives of women and children, I can only say, in the words of the Duke
of Wellington : ' Agitate and be damned !’ (Hear, hear.)

Rao Bahadur O. 8. Bubrahmanayam (Madras ceded districts and
Chittoor : Non-Muhammadan Rural) : Sir, I have felt as if I were in a
Jongress of Health and Hygiene. It is all very well to talk of mortality,
infant mortality, but the question will always be whether infant mortality
is due to this eause or to various other causes, such as malnutrition, insani-
tary surroundings and so many other causes. 1t is all very well by one
stroke of the pen to attempt to create a healthy, stalwart nation. Is that
possible 1 1 think a legislative body like this should not go upon only
one point, or rather one standpoint that is put beforc them. As the
Itonourable Home Member said, to add to the criminal law of the country
18 a very serious matter. If that i s0, then if you add this clause )
intercourse between a husband and W]fe, the wife being under the age of
14, a criminal offence, what will be the result ? That is a point that ought
to receive due attention from this House. It is all very well for Members
of thix House who live in the larger towns and are able to take care of
themselves ; but look at the large number of people in the country ; look
ut the large differences in social habits and customs among the various
communities in thir country. There are in cach province large communi-
ties, who are not advanced, to whom it is, if not a religious, a social obli-
gution to send the girl to the husband’s house, as soon as she shows signs
of nuberty. What about those communities * If they put off sending
the girl to the husband’s house, they will incur the odium of their caste.
Uinless you are going to change, root and branch, the marriage laws of
thin country, it is no use picking out one thing here and another thing
there, and then say : ‘‘ I am a social reformer.”” While I recognise the
sympathy which the European Members, official or mnon-official, show in
the advancement of social conditions, I would ask them to put themselves
in the position of those communities which are not actually represcnted
here, and whose conditions of living they are not probably aequainted
with, for when you introduce a penal clause like this, the consequences
are very serious. We are frequently told on other occasions of the liti-
gious spirit of the people. In a far-away village a girl of 14 or probably
less is sent to her husband’s house and the marriage is eonsummated.
Houw when a prosecution is started will the people prove that the girl is
more than 14 1 Look at the complications, the annoyance that would
arise if once you started raising such questions. That is the thing that
always comes before me, when legislation of this sort, invelving the in-
crease of penal laws, is introduced, the large number of people who would
be affected by it. Take the case of an enthusiastic officer in a distriet.
Probably he would think that a great deal of harm is done to the country
by such customs as these, and a prosecution would be started under official
nuspiees. It is not an unnatural assumption to make ; and therefore a
law iike this, affecting the marriage question, should not be permitted.
If the question had heen confined to the intercourse of an unmarried girl
under the age of 14, and the age of consent had been raised, that would
be a different matter But I protest against the Bill, which was introduoced
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for one object and has now had its scope extended to another. I think
the House ought, in juslice to itself, and ulso as a matter of discipline,
to protest against a Bill being brought before the House originally contain-
iug measures that do not meet with the wishes of the country, and con-
tuining erude, all.embracing measures, which are attempted to be dressed
up 1ater in a fashion which is agreeable to the House.

Therefore, on that ground also, I think this motion ought to be
rujected.

Now, look at the number of Members of the Select Committee. It
is only a simple cluu:«.'. Why do vou want a Select Committee ¥ You
have only to say ‘‘ yes or no,”’ Every one who is ambitidus enough 1o
brm" a Bill into this House ought to be able to tell us that we should ray

‘yes or no’’ on a definite issue and not complicate the issue and then
lug in a large number of Members as Members of a Seclect Committee and,
as | said, simply raise confusion and try to take advantage out -of what
remams of that confused mass. On that ground alto 1 oppose this
measure, I know that in every province the majority of the people would
be against the Legislature interfering in such a matter,

One word more with rcgnrd to the attitude of the Government. Un-
doubtedly, without Government’s support. this mensure caunot be passed.
At some stage or other Government has to give its support, and, therefore,
it 1 up tg Government to see that it does not lend its support to a measure
arainst which there has been such substantial opposition from the Loeal
Governments ‘and the High Courts.

Well, Sir, it is easy to stand up before this Assembly and pose as
the protagonists of social reform. (Interruption from several Members.)
Well, I will not use the word ‘‘ pose.”” But soeial reform in personal
practiee entails considerable disadvantages, considerable sacriflees, and,
if there are men here who want to advance the cause of social reform,
they can do it. We had a very interesting speech from an official. Well,
it is open to every district officer in his tours to colleet people together.
around him and to tell them of the disadvantages of early marriage, but
to effect this by a stroke of the pen or by a few votes in an Asuembly like
thm in a thing which I seriously deprecate.

Kban Bahadur Mauivi Amjad Ali (Assam : Mubammadan) : Sir, the
object underlying this I3ill is dcubtless sdmirable and the specch delivered
by my friend on my right in support of its acceptance by the House
is also admirable. At the spme time | cannot help offering my opposition
to this Bill becuuse 1he IHonourable the Mover and my friend on my right
have both lost sight of this faet, namel;, that the main object of this
Bill is to make intereourse with a girl under the age of 14 by her husband
punishable as rape, a measure which is frightful in its nature so far as
the Muhawmadan and the Hindu laws of marrmgo are concerned. In
India, Muhammadan marviage and Hindu wmarriage is based, on the
Muhammatan law and the Hindu law. According to the Muhammadan
law a girl attains the age of puberty at 9, the minimum age being 9 years
and the maximum age being 15 years. (Cries of ‘‘ No, no.’’) Now, if
on the completion of ber 15th year, « Muhammadan girl is not found to
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have attained the age of puberty or rather found not to have shown signs
of puberty, the Muhammadan law will presume that she has attained
the age of puberty. That is the Muhammadan law. (Mr. Muhammad
Yamin Khgn : *“ No such thing.’’) That is the Muhammadan law, (Mr.
Muhammad Yamin Khan : ‘T doubt it.”’) 1 repeat again that this
i3 the Muhammadan law. (Laughter.) Omn the completion of her 15th
venr, il a girl shows signs of puberty it is all right, but, even if she does
not show any signs of puberty, the Muhammadan law will presume that
she has attained the age of puberty, and she is at liberty at that age to
offer herself in marriage without the consent of anybody. Under the
Muahammadan law, when the female becomes at full liberty after attaining
the age of puberty to give her own consent to marriage and the hushand
marries that woman, the law requires that, if she has attained the age of
puherty, the marrviage nmst be consummated. That is the law. (Mr,
Mithawomad Yamin Khan @ *“ Where is that ?2')  Tf a’ Muhammadan
woman, being of the age of puberty, is married to a hushand who is also
¢ suajor and no consmmmaltion takes place, unless there he any insurmount-
able bar, namely, unless there be any disease or anything of that kind,
seeording to the Mubammadan law, it is a sin. T think—T speak, of course,
subject 1o correction-—that 1is also the prineiple underlying Hindu
marriage. Ilindu girls are married before the age of puberty simply for
the purpose of avoiding sin. The second marriage takes place when the
girl attains puberty under the husband’s roof. The Hindu worships
second marriage. T know that in Bengal what is called second marriage
takes place wi¢h a great amount of pomp and grandeur, and it ir considered
to be a virtue when a woman is found to have attained puberty under the
roof of her husband’s houge. s

This being the standing law of hoth Hindn and Muhammadan, this
Bill will, if accepted, be introdue'ng a principle inconsistent with the
two standing laws of the country, numely, the Hindu and Muhammadan
luw of marriage ; unless and until the Hindu and Mubammadan law of
marriage he repealed to that extent, I think that the passing of this Bill will
be altogether wrong. The object of the Bill is no doubt laudable but
Government should first say that there should be some legislation pro-
hibiting the marriage of girls before the age of 20. But taking these
two laws, the Ilindu and Muhammadan into account, without repealing
them, if such a law is accepted, it will be sending husbands to jail for 10
or 7 years. The law is that a husbaxd having a wife of the age of 13
in to bhe prosecuted for rape, whether she gives her consent or not. I
appeal 1o this House, that the gist of this law is that when a man warries
a girl, whether Hindu or Muhammadau, below the age of 14, he gety one
Jer in jail, because he has to have iniercourse with a woman, whether
consent is given or not, who.is below the age of 14, That is a serious
law, and every husband wili o fo jail. (Laughter.) You know that
at the age of 13 Indian girls generally attain the age of puberty, and their
guardians, whether fathers or wothers, hecome very anxious to dispose
of them as soon as possible.. So that they might take care of themselves.
Now here it is suggested that after the marriage when the grown up girl
of 13 goes to her hushand’s house she has to wait and the husband has
to wait 1ill some time more, That is the law, the tremendous law proposed.
My submission to this House is, that if the evil of early marriage is
gought to be put an end to, the best thing would be for the Government
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1o legislate that no person, whether male or female, should be married
before the age of 30 and 20 respcetively. That would put an end to the
whole thing. That is my submission tv this HHouse. The Muvhammadan
law will be respected, the Hindu luw will be respected, and there will be
o abuse in this country of early marrviage Of course, my Honourable
friend on my right is vight, when he said that girln become sick prema-
turely, they die prematurely, and the offsprings hecome worthlers on
account of early marriage. Iis argument is all right, but how can you
prevent it, because there are these two standing laws of the country, Hindu
law and Muhammadan law. So if we want to avoid this evil, we should
ask the Government to legislate that no temale should be married bhefore
20 and no man should be married before 30. That is my submission, and
it is on that ground that I oppose the Bill,

T have another reason for opposing the Bill, namely, that the Bill
should be referred to a Seleot Committee consisting of some members.
What ig the good of sending this Bill to Seleet Committee ¥ The matter
is not a very coinplicated cue. 1t is an easy matter and it can be solved
at n moment’s notice by this ouse. There is no need to send it to a
Committee consisting of persons rome of whom have no knowledge of the
Iaw at all but are completl* laxmen. Ii the matter is worth consideration
at all and if it is going to be sent to a Committee for oconsideration, it
ought to be to a legal body. The members must be lawyers. When it is
proposed that the matter should he referred to a Seleet Committee, it
should be the lookout of the Mover slways to name persons who have
some legal knowledge and not persons who have nothing to do with the
law.

With these words, I oppose the wotien.

Mr. B. W. Davies (Madras : Nominated Official) :

Sir, I move that
the question be put. :

The Assembly then divided as follows :

AYEB--37.

Abdnl Quadir, Maulvi.
Abdul Hahim Khan, Mr,
Akram Hussain, Prince A. M. M.

Ikramullah Khan, Raja M. M.
Tnnes, the Honourable Mr, . A,
Kamat. Mr, B. 8.

*  Amjad Ali, Maulvi.
Asjad-ul-lah, Maulvi Miyan.
Bradley-Rirt, Mr, F. B,
Bridge, Mr. Q.

Burdon, Mr. E,
Chandhuri, Mr J.
Cotelingam, Mr. J. P.
Crookshank, 8ir Sydney.
Das Babu B. 8.

Davies, Mr. R. W,
Faiyaz Khan, Mr. M.
Ginwala, Mr. P. P.

Hailey, t.l:e Hnmmnble Sir Mgloolm,
W.F.

H“ﬂ .Dl'll
Hollah, Mr. J.

Manmohandaa Ramji, Mr,
Moir, Mr. T, E.

Muhammad Hussian, Mr. T.
Muhawmad Tsmail, Mr, 8.
Nabi Hadi. Mr. 8. M.

Nag, Mr. Q. C. -

Pyari Lal, Mr.

Ramayya letuln, Mr. J.
Reddi, Mr. M. K.

Ramarth, Mr. N. M.
Binha. Babu L. P,
Brinivass Rao, My, P. V,
Subrahmanayam, Mr. C, B,
Bubzposh, Mr. 8. M. Z. A,
Tolhnton, Mr HP.
Vishindas, Mr, H.
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NOES-26.

Abul Kasem, Viaulvi, Visra, Mr, B. N.
Agsrwals, Lals Girdharilal. Mitter, Mr. K. N,

ihotri, Mr, K. B. L. Mukherjeo, Mr. J. N.
Allen, Mr. B. C. Mukherjee, Mr. T. P.
Barodawala, Mr. 8. K. Nand Lal, Dr.
Barua, Mr. D C. Neogy, Mr. K. C.
Chatterjee, Vir. A, C. Percival, Mr. P, E.
(those, Mr. 8, C, Barfaraz Hossain Khan, Mr.
Gidney, Lient.-Col. H. A. J. Shakani, Mr. 8 C.
Gonr, Dr, H, 8. Venkatapatiraja, .\h R
Hussanally, Mr. W M, Way, Mr
Lakshmi Marsyan Lal, Mr, 4 Yamin Khsn, Mr. M.
Man Bingh, Bhai. Zahiruddin Ahmed, M.

The motion was adopted.

The Honourable 8ir William Vinoent : I only want to make ono
point clear because the Honourable Mover appears to be slow in moving,
and that is, he has told me that he is perfectly willing to accept the two
limitations which T sugeested on this Bill. 1 think the Members of the
Iouse ought to know thir, and a8 he did not get up I had to get up in
his place.

Mr. President : The question is :

“¢ That the Bill further to amend the Indinn Penal Code be referred to a Select
Committee consisting of Sardar Bahadur Gajjun Bingh, Mr, Bhuhani, Mr, Ginwala,
Mr. Joshi, Mr. T. V. Beshagiri Ayyar, Mr. M. K. Reddi, Dr. H. B. Gour, Rai Debi Charan
Barua Bohadur, Mr. Girdbari Lal Agarwala, Mr. K. G. Bugde, Sardar Gulab Singh,
Raja Tkrnmullah Khan, Mr. W. M. Hussanally, Col. Gidnev, Mr. Harchandrai
Vishindas and Rai Babadur Bakhshi Sohan Lal.'’

The Aseembly then divided as follows :

AYES—29,
Abdul Rahim Khan, Mr, Ikramullah Khan, Raja M. M,
Aﬁnwu!a. Lala Girdharilel. Tunes, the Honourable Mr. C. A.
Allen, Mr. B, C, Van >ingh, Bhai.
Barma, Mr. I*. (. Mukherjee, Mr. T. .
Brudlcy»l irt, ¥r. P, B. Nag, Mr. G. C.
Bmlge. r. G Nand Lal, Dr.
bhntler;eo. Mr AL C, Percival, ir. P, K.
(Chandhuri, Mr. J, Suprn, the Honourable Dr. T, B,
Cotelingam, Mr. J, P, Shahani, Mr. B C.
(idoey, Lieutenant-Colonel H. A, J, Singh, Mr. 8. N.
Ginwals, 'r. P, P, 8inha, t abu L. P.
Gour, Dr H. 8. Yohan Lal, Bakhshi.
Hullah, Mr. J. *  Venhatapatiraju, Mr, B.
Huum:nll_v, Mr. W\, Way Mr. T.A. H.

Yamin Kbhan, Vr, M.

NOES—11.
Abdul Rahman, Munshi. Ghose. M. 8, C.
Abul Kasem, Maulvi. Hajecbhoy, Mr. Mahomed
Agnihotri, Mr. K. B, L. Hudeon, Mr, W, F.
Akram Hussaiy, Prince A. M. M. Jatkar, Mr. B. H. R.
Amjad Ali Maulvi. Kamat, Mr. B. 8,
Asjad-nl-lah, Maulvi Miyan. Lakshmi Narayan Lal, Mr.
Barodawals, Vr. 8 K, Manmohandas 'lhm]l My,
Das. Vabu B. 8. Misra, Mr. B. N
Davies, M1, R. W, \qu, My P, L
Faiyaz Khan, Mr, M. Mitter, Mr. K. N.
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NOES =41==rconeld.
Moir, Mr. T. E. farfaraz Hussain Khan, Mr,
Muhawmad Hussain, Mr. T. Rarvadhikary, Bir Deva Prasad.
Muhammad Ismail Mr. 8. Sbabab-ud-Din, Chaudhri.
Mukherjee, Mr. J. N. Binhs, Babu Ambika Prasad.
Nabi Hadi, Mr. 8. M. Srinivasa Reao, Mr. P. V.
Neogy. Mr. K. C. . Subrahmanayam, Mr C. 8,
Pyan Lal, Mr. Bubzposh, Mr, 8. M. Z. A.
Ramayya Pantulu, Mr. J. Tollinton, Mr. H. P,
Reddi, Mr. M. K, Vishindaa, Mr. H.
Bamarth, Mr. N. M. Waghorn, Colonel W, D,

Zahiruddin Ahmed, Mr,
The motion was negatived,

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly : Sir, 4 Message has been received from
the Secrctary of the Council of State as follows :

““I am \lirceted to inform you lhal the Messaye from the Legislatsve
Asgembly to the Councdl of Slute, desiving its conourrence in a molion
to the effect that the Kill to provide for the resiriction and control of the
transport of cotton in certain circumstances, be referred to a Joint Com-
vaittee of 1the Council of State and the Legislative Assembly, and that
the Joint Committee do ccnsist of 70 Members, was considered by bhe
Council of State ai its meeting {o-day, and that the motion was concurred
in by the Couneil of Staie.”’

2. The following Members of thet body were nom:inated to serve om
the Joint Committee, namely :

The Honourable Sir Maneckji Dudabhoy,

T1he Honourable Mr. Lalubhai Samaldas,

The Honourable Saiyid Raza Ali,

The Honcurable Sardar Jogendre Singh, and
The Honourable My. Pwwwy Lindsay.”’

THE COTTON TRANSPORT BILL.

The Honourable Mr. 0. A. Innes: (Commerce and Industries
Member) : With your permission, Sir, I beg to move :
¢ That the following five Members of the Assembly be nominated to serve on the

Joint Committee to econsider amd report om the Bill to provide for the restriction
and control of the transport -of cotton in certain cireumstances :

Mr. N. B. Saklatvala,

g:’ “Sura] Bakoh Singh
ja Buraj

Mr. K. C'Neogy, and ’

The motion was adopted.

Mr, President : In view of the appeal made by the Honourable the
Honie Member 1 propose to adjonrn for an hour and a half in order to
yrovide for time for an informal Conference.

The Assembly then adjourned for Luuch till Quarter Past Three
of the Clock.



The Assembly re assembled after Lunch at Quarter Past Three of the
Clock. Mr. President was ir. the Chair. '

THE INDIAN PENAL CODL (AMENDMENT) BILL.
[AMENDMENT oF Srorions 362 aAnD 366.]

Mr. K. B. L. Agnibotri (Central Provinces Hindi Divisions : Non-
Muhammadan) : I beg to move :

¢ That the Belect Committes on the Bill to amend sections 362 and 866 of the
Indian Pensal Code do consist of the following Members :

Dr. Nand Lal,

Mr. J. N. Mukherjoe,

Mr. Brinivasa Raso,

Mr. Baroda

Mr, Yamin

Mr. N. M. Bamarth,

Mr. Braja Bunder Das,

Mr. D. O. Barua,

Myself, the Law Member, und
The Home Member.'’

The Home Member has seen this list and has given his approval.

Mr. President : The question is :

‘¢ That the Belect Committee on the Bill to amend sections 362 and 366 of the
Indian Penal Code do consist of tho following Members :

Dr. Nand Lal

Mr. J. N. Mukhaerjee.
Mr. Brinivasa Rao.

Mr. Barodawala.

Mr. Yamin Ehan,

Mr. N. M. Samarth.
Mr. Braja Bunder Das.
Mr. D. C. Barua. .
Mr. Agunihotri,

The Honourable the Law Member, sand
The Home Member.'’

The motion was adopted.

1

(Mr. President called out the name of Mr, K. C. Neogy, but he was
not in the Chamoer.) ’

DEMANDS FOR SUPPLEMENTARY GRANTS—contd.

Mr, President : The Assembly will now resume debate on the Resolu-
tion moved by the Honourable S8ir Maleolm Hailey :

¢* That for the amounts against cach hend of demand shown in column 3 of the
Btatoment entitled ‘ Statement comparing the total voted and nom-voted expenditure
included in each grant under ¢ Expenditure from revenue ' for 1922-28 with the
revised estimates of expenditure for that year ’ be substituted the amounts shown
in column 6 of the same statement, the savings indicated in column 9 being trans-
ferred to meot exoess expenditure shown in the same column, and that u supplemens
tary grant of Re. 18,090,000 bo voted by the Assembly to cover the total excess ig '
vuted expenditure under ¢ Expenditure frem revemus ’,’’

( 889 )
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Dr. H 8. Gour (Nagpur Division : Non-Muhammadan): Sir,
I move :

¢ That the revised estimate under the head ¢ Customs ’ be reduved by Ra. 1,000."’

and my reason for doing so is as follows. llonourable Members will see
thut the net grant voted by the Legislative Assembly under this head
was Rs. 60,49,000. The revised estimates have come up to Ra. 64,538,000,
that is about 4 lakhs in excess of the smount we voted at the last Session
in Delhi. If 1 understand aright it is by thix figure that we cut.down
the demand under this head. 1 then ¢omes to this, that the Honourable
the Finance Member wants this lHouse to restore the demand which he
then made and whieh this Xssetibly cat down. The reasons ‘afe given in
the remarks column, and the Honourable the Finance Member in his
opening speech the other day stated that additionsl staff was required
to prevent smuggling. That may be perfectly true and so far as the
staff is required for preventing smuggling we have no objeetion, but what
this House wants to know is this. What efforts have been made to give
effect to the deliberate decision of this House which asked you to cut
down and revise the expenditure under this head. If Ilomourable
Members will turn to the main Budget they will find the accounts for
1920-21 approxi-nated Rs. 30,97.000 and odd and the budget estimate for
1922-23 was Ry, 45,41,84 000. The expenditure in 1920-21 under the head
‘ Cuatoms * was Rs. 59,53,104 and the budget estimate for 1921.22 was
Rs. 068,15,000. Now, our submission is that this increase of expenditure
during the last two or three ycars has been out of all proportion to the
revenue which we receive from (‘ustoms and my second point and the
main point is that we want to know how far the Government of India
have carried out the mandate of the Legislative -Astembly for a general
reduction of expenditure. In this connection, Sir, I would hark baek
to what was the Assembly’s wish, because in doing wo my remarks may
be treated as prefatory to all I have to say on my subsequent motions
tabled to.day. The Legislative Assembly during the Delhi Session made
formal cuts aggregating a sum of 9§ crores of rupees.

Mr. J. Chaudhuri (Chittagong and liajal:aﬁi Divisions : Non-Muham.
madan Rural): 95 lakhs. The Honourable Member is mixing up
crores with lakhs, :

Dr.B. 8. @etr : 1 am doing nothing of the kind. Tt is in view of
these ignorant interruptions that I have re-examined the whdéle situstion.
I have also asked privately the Honourable the Finance Member, and
I feel fortified in re-stuting what I did on BSaturday, and I hope the
Honourable Members will now revise their own figures, should they ever
believe that the cuts only gmounted to 95 lakhs of rupees. (Laughter.)
T ‘repeat the statément, namely, that st the Delhi session the Legislative
Assembly deductied out of the total budget Rs. 9] crores in taxation and
revemue and indieated in unmistakeable’ terms that though they had
no power. over the non-votable und military expenditure, still, by cutting
what they were entitled to cut, they wanted .to indicate to the
Finance Member the inclination of the Assembly—mind,—that the
retrynchment must begin in oll Departments, whether votable .6r nen-
‘yotablg. That wus the clear indication given by the ‘Léglslativh
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Asgsembly. Now I should like, 8ir, at this stage to know to what extent
the wishes of the Assembly have been carried out by the Department
concerned ; in other words, how much of the Rs, 9} crores which we cut
during the Llelhi Session has been found from the retrenchment of expendi-
ture ; and we should like to know what is the total amount of retrench-
ment effected under the heads, votable, non-votable, civil and military.
This is, I think, a convenient time to cxamine the whole situation, and
it is with that object in view that I stated the other day that the onour-
able the Finance Member would be well-advised to inform this House as
to the extent to which he has met the wishes of this Assembly. I find,
8ir, in the note on the Supplementary Budget the statement made, which
has no doubt been read by the Ilonourable Members present here, namely,
that in the last Budget Session the I.egislative Assembly redueed the
demands for grants by a total amount of Rs. 95,72,000. Suggestions
were at the same time made that the object of the Assembly could be met
if while the actual reductions wade were departed from, a reduction of
Rs. 95,72,000 spread over the vivil expenditure grant was brought into
effect. I beg to submit that that certainly was not my intention, and
that certainly was not the int.ution of the llonourable Meinbers present
here. We wanted to peint out to the Ilouse, and we wanted to point out
to the Government, that we were out for a drastic reduction of the
national expenditure, and that the fact that we had cut here and
there was merely indicative of our grave displeasure that the Government
was expending more money than it was able to raise from taxation, and
we therefore did not indicate then, nor do we indicate now, that the
expenditure that we had cut during the Delhi Session was to come out of
that particular kead from which it wan deducted. We indicated then and
we indicate now that what we are aiming at is not the different items
in the Central BDudget but the aggregate. We say that you must balance
your Budget : and, for the purpose of balancing your Budget, cut down
your expenditure to the very minimum. That of course raises large
questions. I adumbrated very briefly at the last sitting of the House as
to what those questions are, and T hope the Honourable the Finance
Member has taken due note of them. 1 do net wish to repeat what 1 said
then, but 1 wish to point out once more that in this matter the Govern-
ment must be the sole judge of what is necessary for expenditure on
military and civil in this ecountry, and that we shall not permit ourselves
to be dictated to from outside, however eminent and qualified may be
the -outsiders. We desire that when we give a mandate to the Govern-
ment of India and the Government of India agree with us, the poliey
which we have luid down and which is acceded to shall be carried out.
That, I think, is very plain, and I hope the Honourable the Finance
Member will realize that in accepting this policy he accepts the
acknowledged policy to which the Government stands commxtted and

pledged.

Sir, o far as the (‘ustome revenuc is wnoornod I do not wish %o
starve the Customs Dep:urtment, because that is a revenue-yielding one';
I only want information ; and if the Honourable the Finance Member
patisfies 'this House that the expenditure is well inenrred, and that there
is no possibility of retrenchment, 1 ghall be very happy to withdraw
my motion.
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The Honourable Sir Malcolm Hailey (Finance Member) : 8ir,
Dr. H. S. Gour has raised a general question which it is perhaps well that
i should answer at once. I am unwilling that he should remain under an
apprchension that I really agreed with him that the Assembly had cut
Rs. 9} crores in the course of the Budget debates of last March. It is true
hat he approached me on the subject,—and 1 now at all events uuder-
stand the reason of his statement that in March last, the Assembly had
cut Rs, 94 crores. I confess that at the time he made it I thought it was
an error on his part in speaking of Rs. 9§ crores instead of Rs. 95,72,000 ;
but 1 find it is not so. In order to explain the position, I will remind the
House of the exact results of our Budget debates of last March. We pro-
posed an expenditure of Rs. 142} crores, against which we found ourselves
able to budget for an income of only Rs. 1104 crores, leaving a deficit of
Rs. 311 crores. We proposed a taxation of Rs. 29 crores. The result
wonld have been that we should still have been faced with an uncovered
deficit of Rs. 2§ crores. Now what happened ¥ Our proposals for
taxation were, it is true, reduced by some Rs. 9§ crores, and that was the
figure which 1 think Dr. Gour had in his mind. That would have
left our deficit at Rs. 123 crores, Subsequently, however, we acocepted a
proposal in regard to the utilization of the income derived from the Paper
Currency investments and thus improved our position by Rs. 3 crores.
Our uncovered deficit therefore may be taken at the time at 9} crores.
Now, Sir, it is not in my mind, in any way accurate to say that, because our
sources of taxation were reduced by 9} crores, therefore the Assembly
made a cut in expenditure of 93 crores. The reduction of sources of
taxation is not equivalent to a refusal of a demand for grants ; indeed,
the action of the House amounted in effect to placing the Government
in the embarrassing position of finding money to meet certain demands for
grants without providing it with the resources from which to do so. It
is true that many Members at the time, in arguing the case for refusing
the taxation which we had placed before the House, indicated that they
thought that we should reduce our total expenditure on unvoted heads by
9} crores and thereby balanee our budget. That however Sir, is a very
different thing indeed from taking the responsibility, as the House took
responeibility, of passing certain demands for grants and then throwing
on us the responsibility either reducing unvoted heads or of finding the
funds to meet those charges. What Dr. Gour and the friends for
whom he is now speaking did, was actually to pass a certain amount of
capenditure, but at the same time to say 10 Government : ‘‘ vours ig the
responsibility : you must reake equivalent cuts elsewhere ; whether you
find yourself in a position to make these cuts or not, we will not provide
you with the funds to meet even the expenditure which we have ourselves
voted.’”” Well, he usks me how far we have attempted to comply with the
intention which he says was at the bottom of the action taken by the House.
How far we have succeeded in complying with the intention of the House
ar regards ordinary civil heads of expenditure is now clear from the sup-
plementary budget. We accepted and gave effect in full to the reductions
made by the Assembly in those ordinary civil heads ; indeed, we went
further and made certain additional reductions in those heads. Of course
my Honourable friend will say that that after all ix but a small matter,
“ Yourordivary civil expenditure is pow but a comparatively unimportant

part of the budget ; what have you doune in regard {o the great hulk of
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your demands, namely, your military cxpenditure 1’ On a previous

necanion, Sir, you ruled that diseussion on this question was out of order.
T have no desire to disohey your ruling in any way ; but it might be
perhaps convenient if T were, with your permission, to state to the House
purely as & matier of information how the case stands in regard to
military expenditure. As the House knows, when we discussed at Delhi
the figure of 62,18 lakhs of military expenditure, exelnding of course ex-
change, the ground on which we took our stand in spite of attacks made
on the volume of that expenditure was simply this, that we counld not
materially rediee the hulk of expenditure without reducing the strength
of combatant troops. Dr. Gour has sngzested that in this matter we
have heen overrnled from ontside, and has expressed resentment of what
he deseribes as outside interference. T should not have referred to this
paint, if the matter had not heen placed before the ITouse by him. T
have not yet myself seen, indeed T do not know if the Government of India
have seen, what has been deseribed in eertain newspapers as the decision
of the Cabinet on this subject, T am not therefore in a position to say
anything on that point. T can only say that at present we have to provide
funds for fhe full number of comhatant troops for which expenditure was
provided in our original budget. T would ask the House not to aceept the
assumption placed before it by Dr. Gour. namely, that we, in spite
of onr desire for reduetion, in spite of the desire for reduction expressed
by the Assembly. have been overruled by an authority whieh for this
wvurpose he has deseribed as ‘ oufside.” Tn a matter of this kind there
are grave and important considerations involved ; the House should not
jump hastily to eonclucions nor allow such eonclusions to influence a
discussion relating purely to certain detailed heads of civil expenditure
such as those which are now hefore us. But a secondary matier also
arose when we diseussed the last Budget : certain Members of the Iouse
placed hefore us suggestions for reduetions which were not econnected
with the nuinber of enmbatant troops. Tt must not be supposed that in the
interal we have been idle on this subjeet which had heen prominent also
in our own minds, For instance, the strength of Army Ileadquarters
was commented upon hy many Members of this House. There has already
been a reduction made there. The numbers which stood last year at 175
now stand at 157. Government further appointed an important and in-
fluential Committee presided over by my Honourable friend Mr. Tnnes,
which during the course of the summer went thoroughly intn the whole
subjeet and has made suggestions for additional reductions. Then again,
suggestions were made reparding savings that might be made in the ad-
ministration of what T may describe gencrally as the supply branches.
Here we have done our hest by appointing a second Committee consisting
not only of the hest military material that we could find, but also of outside
business men, to go thoroughly into that guestion with a view to making
what cconomies are possible. Tn many other directions which T need not
apecify now, we have cxercised our control in the way of economy. But
an to the total result, it would be useless on my part to attempt to give the
Touse any information to-day. Tt is early in the year ; we cannot say
vet either what savings can be effected, for instance by the fall in-the price
of foodstuffs. We cannot say what savings may be realized owing to the
fact *hat drafts expected from England have not reached us ; we cannot
say with any definiteness what the operations in Waziristan are likely to
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cost us ; nor can we say on the other hand at the present stage what will
be the additional expenditure from our revenues owing {o the measure to
which muck reference has heen made in the press lately,—namely, the
reduction in the number of surplus officers. As the House is no doubt
aware, we are reducing our surplus officers in the Indian Army by some-
thing like 1,650. That process is still going on, and until it is completed
we cannot say exactly what the compensation necessary to these officers
will cost the country. All I can say now is this, that heavy as the cost
of that compensation may be, vet the eventual saving to Indian revenues
will be of the highest importance. That, Sir, is the only answer whieh 1

am able to give to Dr. Gour on the general question which he has raised
to-day,

Now, let me turn for one moment to the question of Customs. He
made a suggestion that the proportionate growth in the Customs expendi-
ture, the expenditure which is necessary for us to earn onr Customs revenue,
had exceeded the growth from the Customs themselves. The figures of
Customs returns will be found on page 294 attached to the detailed esti-
mates of the original Demand for Grants. 1t will be seen that in 1918-19,
the net revenue was a little less than 174 crores. The net revenue of
1919-20 was a little less than 21} erores, and in the following year, it was
approximately 31 crores. Tn 1921-22, the revenue was 344 crores. We
budgetted in the present year for 453 crores. If we realise that sum,
or realise even a greater portion of it, the House will, T think, be satisfied
that there has been a growth in revenue which amply justifies some con-
siderable increase in establishment, particularly when it is recognised that
the great bulk of that increase does not by any means represent an increase
in the number of the establishment employed but it is largely due to the
enhanced rates of pay which we, in common with the Provineial Govern-
ments and ecommercial bodies, have to pay to our establishments. We have
been told, and no doubt my ITonourable friend, Mr. Innes, will deal with
this portion of the argument in greater length, that we have done nothing,
or done little to attempt to realise the particular eut in Customs expendi-
ture which was made by the Assembly last March. 1 will give the precise
fizures to the Ilouse, because they are illuminating. The figure proposed
originally to the Assembly was 64 lakhs and two thousand rupees. The
figure voted by the Assembly was 60 lakhs and 49 thousand rupees.. There-
fore the cut actually amounted to Rs. 3,53,000 and not to the sum of over
4 lakhs which was suggested by Dr. Gour. The only part of the Rx. 3,35,000
which the department was unable to realise may be represented by the sum
of Rs. 65,633. Therefore on this important revenue raising head, in a
department, which isx responsible for bringing to the Central Revenues
something like 454 crores, the Assembly asked for a cut of Rs. 3,35,000,
and we were able to realise the whole of that with the exception of
Rs, 65,000, 1 do not know that we should be justified in taking great
eredit for this, for it ix a ¢ase where etonomy may be dangerous ; but we
certainly can claim that we have done our very best to effect economy.

Mr. President : Reduction moved :
¢ That the revined estimntc under the head ¢ Customs ' be reduced by Re. 1,000,'?
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Dr. H, 8. Gour : I heg lcage to withdraw my motion,
The motion was, by leave of the Assembly, withdrawa.

Mr. 8. C. Shahani (Sind Jagivdars aud Zamindars : Landholders) s
Sir, I beg to move :

‘¢ That the excess amount of Rse. 2,11,000 under the head ¢ Customs ' be reduced
by Re. 1,000."’

The Honourable 8ir Malcolm Hailey : May I be allowed to
interrupt the Honourable Member purely in order to get the motion in
a form in which it could be accepted or rejected ?

Mr. President : The Ilonourable Member is moving the wrong
motion. That has just been moved and withdrawn. The next item is
that the umount under the head ‘* Taxes on Income '’ be increased by
R+ 1,000.

The Honourable Bir Malcolm Hailey : My point to you was, Sir, that
it would be more correet if the Honourable Member were to move, as I
gather is his intention, that the sum proposed to be voted in column 6,
which is of ecourse the sum within control of the Assembly, should be reduced
by Rs. 1,00). Whether, that would be in order, in view of the vote just
taken on the subject of Dr. Gour’s amendment, whether that would be in
order or not is a point, of course, for you to decide, Sir,

Mr. President : A motion that has been moved and then withdrawn
by leave of the Assembly cannot be repeated. T call on the Honourable
Member from Sind to move No. 5 on the List in regard to Taxes on Income.

Mr, 8. 0. 8hahani : I would like to understand what the position is,
and I therefore request that it may be explained as to why I am not allowed
to move my amendment. I have got to say something other than what
has been said with regard to the department of Customs.

Mr. President : The Ilonourable Member never even rose after
Dr. Gour. 1 watched his seat and he never made any sign of getting
up.

Mr. 8. C. Bbhahani : [ wac waiting for my name to be called out,
before I could get up.

Mr. President : The llonourable Member must know perfectly well
that he cannot repeat the same motion. It must necessarily come under
the motion moved by Dr. Gour.

Mr. B. Q. B8hahani : Am I, or am I not allowed to move the motion

Mr. President : The llonourable Member is out of order in trying
to move the motion. The motion has been moved, discussed and with-
drawn and it cannot be moved again,

Mr. K. B. L. Agnihotri (Uenteal Provinees Hindi Divisions : Non-
Muhammadan) : Sir, 1 beg to move an amendment to reduce the demand’
under Customs by a total amount of Rs. 1,02,000, consisting of Ra. 32,000
Karachi local allowances and Rs. 70,000 for motor launches, for Karachi
and ('aleutta. T may frankly admit my ignorance of the needs for which
these demands are made, Ilad the Ionourable the Finance Member been
kind enough to put before us some details to enlighten us as to the neces-
aity for these demands, we might have been in a position to know better

7
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and there would probably have been no necessity for us to move for redue-
tion. But, as it is, T for one have no other alternative but to move the
amendment of which T gave notice.

As regards the local allowances, Sir, T find that the eivilian employees
in the British Station Hospital at Karachi and probably in some other
departments also are not given the loeal allowance. I do not then
understand the reason why local allowance.should he given in the case of
Customs officers. So far as my information poes, the local allowance is
not given to any civilian employees working in military denartments at
Karachi, but T am of courre open to eorrection on thir point by the Army
Beeretarv. So when a lneal allowanee is not given to other officers in the
departments under the Government of Tndia, there seems to he no reason
for giving such allowanee to the (ustoms officers only.

As to the provision for two lummehoes for Karachi and one for Caleutta,
Y beg to ray that no reasons are given to show the necessity for these
launches, and T think that it ean be held over till the next Budget time in
Mareh. There ix no hurry or emergency to allot Ra, 70.000, especiallv at
a period of large deficit. The Honourable the Finance Member explained
the other day while introducing the supplementary grantz that he had
made a saving of about 14 lakhs over and above. The amount by which
the demands for grants were reduced by us nt the last Budget, and in
his oninion there should be no ohjection for us to sanction him the demands
which he has put hefore us. But my reply to this would be, Sir, ir it
réweonable that bhecause we make a saving, we should spend it ¢ The
saving, if kent, will ultimately lead to rednction of taxation imposed on the
ecountry. Shonld we receive with one hand and spend the money with
the other 7 Tf we do so, then we ean not hope to relieve the country of
its heavy burden. 1 therefore move that the total demand for Clustoms he
reduced hy Rs. 1,02,000.

The Honouirable Mr. 0. A, Innes (Commeree and Indusrtries Member) :
Sir, T think Mr. Agnihotri has forgotten that this House appointed a
Standing Finance Committee. The Standing Finance Committee exists
for the very purpose of examining any proposals for expenditure put
forward by a Department, and this Standing Finance :Committee has
examined each and every proposal for new expenditure which the Commerce
Department has put forward in respect of Customs ; and I think that
Mr. Agnihotri might take it for granted that this Standing Finance Com-
mittee, which is eomposed of several distingnished Members of this House,
does its duties carefully and conscientionsly, and it does not pass any ex.
penditure. of the necessity of which it is not fully satisfied.

However, Bir, T have no dificulty in explaining to Mr. Agnihotri,
and the House, the exact proposals to which he has taken exception. The
pavment of rupees thirty-two thousand on account of local allowances to
the clerieal staff of the Karachi Customs House is the first point to which
Mr. Agnibotri has taken exception. The fact is that the Bombay Gov-
.ernment, a8 it is empowered to do under the Fundamental Rules, sanc-
tioned, in July 1922, the grant of local allowances to certain of the non-
gavetted establishment of the superior service in Karachi, owing to the
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relatively higher eost of living there thuu in the mofussil. Now,- the
Customs House is under the administrative control of the Goverument of
Bombay, and the local allowances sanctioned by the Government of
Bombay to the ministerial staff necessarily have to be applied also to the
ministerial staff of the Karachi Customs. That is the answer to the first
question, '

Then Mr. Agnihotri Look exeeption to the demauds we huve put up for’
motor laurches for Karachi und Caicutta, soventy thousand rupees. Now,
in this matter 1 want first to make a remark of general application. In
the last two years we have screwed up our Customs revenue to a very great
extent. Our general ad valorem rate is now 15 per cent. and we have
muny special duties, even in excess of that rate. 1 think the House will
realise that when our rates for import duties are as high as that, the
texnpation to smuggling becomes very much stronger, and 1 daresay the
House has noticed very frequently in the public press accounts of brushes
between our Preventive Officers and smugglers in different parts of the
country. That is why we dare not, in the interests of the reveuue which
the Customs Department is trying to collect for India, refuse our Customs
Ofticers the equipment and appliances which they are satisfied are necessary
to properly safeguard the revenues of the port.

I should like this House to realise that this year the Customs Depart-
ment hopes to collect a total revenue of very nearly
48 crores inclusive of the import duty on salt, and
we bope to collect that revenue at a cost 1o the country of exuctly 1.4 per
ceut. on the revenue. We have already bad instances in other parts of
the country of the dangers of loss of revenue, to which our high duties now
give rise, especially in Pondicherry. We have had to put up a demand
there for an inereased customs cordon round Pondicherry, because we find
that we are losiug revenue almost daily there. These motor launches are
required for an efficient water patrol at Karachi to prevent sinuggling of
arms and dutiable goods. 'They are alvo required at Caleutta in order to
prevent the same thing, namely, smuggling arms and dutiable goods.
Both Loeal Governments and both our Collectors of Customs have told us
that this expenditure cannot be avoided if we are to safeguard our revenue,

In the light of this explanation I hope that Mr. Agnihotri will with-
draw his motion. .

8ir Deva Prasad B8arvadhikary (Calcutta : Non-Mubammadan
Urban) : The Honourable Mr. Innes raises some fundamental questions
which [ think will require examination. 1 do not think Mr. Agnihotri
could have forgotten that the Standing IFMinance Committee was appointed,
Even if there was such a lapse of wmemory on his part, the headline in
this column would have reminded him. The question is whether by
appointing a Standing Finance Committee this Assombly parts with all
its rights and privileges muecmmg final determination on questions
that are brought up before us in the way of supplementary demands.
(A Voice : ‘‘Certainly not.”’) 1 have had an answer from this part
of the House and I am sure the answer in the other part of the House
cannot be different. 1 may remind the Honourable Mr. Innes that
the procecdings of the Iinance Committee are not yet available tq

4 P.M.
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Members of the Assembly, and T think that when a question like this
arises, it is up to the Department concerned to furnish the Assembly
as succinetly as possible with the necessary information to enable them
to say that the Finunce Commitice has done the right thing. 1 don’t
doubt that it has done otherwire. I don’t question that the men
constituting the Committee are men of distinetion and they are our
nominees. But that in no reason why information should not be given
to the Assembly as sugeinetly as possible, in the absence of the published
proceedings of the Committee.

In the second place, Sir, in franung a supplementary budget, will
not this be the objective always betore the Department, that expenditure
that could possibly have been anticipated ought to have come into the
parent budget. Is what we are now consi-ering the class of expenditure
that can be said to come strietly under the title of supplementary
budget ? ** Insufficient provision ’’ in hudget time ** for pay, leave, acting
allowancen, ete.”’ rupees one lakh and nine thousand ix one of the
iteinv. Why was that insufficient ; why was not the likelihood .of
insufficiency anticipated before. Take apain the question of local
allowances under the Fundamental Rules, the character of which T am
afraid many do not understand. Why the Government of Bomhay
or any other Government should wait till the time arrives for revising
the whole situation under great stress and have these things brought
up in the middle of the year, is more than one can understand. The
same observations would apply to thie question of the two launches.
They may be wanted and badly wanted ; but they cannot have been
a matter of very sudden disgovery. As one goes down the list one
finds, for example, items 51 and 52, whieh ought to have been anti-
cipated. In one care in item 357, the offending Provincial Government
has been deliberately made nameless.

A supplementary budget is an emergency budget that arises out
‘of unavoidable things that could not have been foreseen. I do not
think that the Asscmbly can be expected to pass these items in a lump
because the Standing Finance Committee has gone through them, or
because some Department in the middle of the year thought they wanted
something which they had not thought of before. It is very difficult,
when supplementary requirements are vouched for in the way that
has been done, for the louse to reject themn. At the same time the
Departments ought to make up their mind that these are matters that
ought to he dealt with at the proper time. When we suggested the cuts
that have now partially achieved, the official idea was that the Empire
would he coming to an end if this 5 per cent. cut was to take place. That
has not heen so. I see they could achieve this and T am sure they could
achieve much more than that if they wanted. Apart from the Gilbertian
character that the Honourable the Finance Member wanted to assume, he
may also claim the character of the stage magician who “* wins with one
hand and speds with the other,”” and he spends a little more in the bargain.
That is- not the sort of thing the Assembly had quite. bargained for,
when it insisted on savings.. The Ilonourable the Finance Member haw
rather rewarded himself for his achievements in a way which I do net
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think will be fully appreciated. When savings are made, one natarally
wants to benefit by them. Of course we shall be told that it is benefiting
us in one way, because we should have had to find all the money
for supplementary requirements if the savings had not been effected.
But one does want to realise that savings that have been effected for
which the Department deserve all thanks ought to be reflected in the
total savings of the year,

Mr. 8. C. Bhahani : Sir, I beg to refer to item 4 in column 10. It
is there stated : ‘‘ Insufficient provision in Budget for pay, leave and
acting allowaunces in Madras, l'ombay and Caleutta Custom houses '’
involves an expenditure of s, 1,09,A80. TIn conneetion with this item,
1 beg to inquire if the (C'ustoms service has been further Indianised. 1
also beg to inquire of those who keep the financial conscience of India
whether or not it is desirable to have paid probationers in the Customs
Department. 1 pointed out during the last budget debate that qualified
hands could be had at any time and that there was no necessity to
have a system of paid probationers. [ also pointed out during the last
budget debate that the Commissioner of Customs in the Bombay
Prosidency was unique and that this kind of appointment was not to
be found in any other part of India. If T am right in this, I would
request the Member for Commeree and Industry, as also the Finance
Member kindly to consider this point. With regard to item 5, namely,
** Local allowances to Staff of Karachi Custom housc recently sanctioned
by the Bombay Government ’', 1 understood the Member for Commerce
and Industry to mean that this local allowance was intended for the
superior officers in the Customs Department in Karachi.

The Honourable Mr. 0. A. Innes : For superior non-gazetted officers.
Mr. 8. C. Bhahani: That is to say, the supervisory staff of the

sustoms Department,
The Honourable Mr. 0. A. Innes : For non-gazetted officers.

Mr. B. O. 8hahani : I would request the Member tn consider the
claimg of the supervisory staff too, and of the clerks and other sub-
ordinates. It is very desirable that our scales of pay should be
harmonised. Qur staff should be hopeful and contented, and, so far
as I know of this Department, I feel that, while liberal pays and
allowances are being given to the superior officers, the inferior officers
remain disappointed.

With regard to item 8, ‘‘ New appointment of Assistant Inspector
for the Cotton Excise Department at Ahmedabad,”’ I have no doubt
that this ix in accordance with the Resolution that was passed in the
Assembly 'last Session. I have on that account no objection to raise
in regard to it. I have merely to express regret that this new appoint-
ment has become necessary. At I have been saying, on several
occasions, cotton excise is peculiar to India alone. 1 remember an
interruption in my speech on this point in the budget debate from a
Member who said that Japan had a cotton excise duty. Well, if
Japan has it; it is only for revenue purposes and. as soon as a lr;cnl
manufacture in Japan iy oxported from Japan, not only is the Cotton
Excise Duty refunded but freight is paid up to destination, )

-
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I have also in this connection to refer to what I have been saying
in regard to the maximum salaries allowed to the superior officers in
the Customs Department. I know that this is a very paying Depart-
ment. 1 do not wish that it should be in any way undermanned :
We should have cnough staff, but not excessive nor excessively paid.
I however find that the maximum pay that is allowed in the case of
Collectors is Rs. 2,750,

The Honourabhle Mr. C. A. Innes : May I rise to a point of order ?
Might I ask whether this question raised by Mr. Shahani is relevant
to the exact motion under discussion, namely, Mr. Agnihotri’s motion
that the demand should be reduced in cespect of certain specified items.

Mr. President : What was the Honourable Member precisely dis-
cussing 1

Mr. 8. C. 8hahani : I proposed in the last budget debate that the
scale of salaries of the superior stafl should be revised, and I submitted
to the House that the maximum salary paid to qualified officers like
the Executive Engineer and the Uistrict Superintendent of Police was
only Rs. 1,625 per month.

Mr, President : The question of pay does not arise here, This
is a question of Kurachi allowances and of motor launches.

Mr. 8. C. 8hahani : If the question of pay does not arise, I merely
make a general statement that the extravagances that have been
pointed out by me and others in this particular might very kindly be
pondered over by the authorities, and thaet, if the authorities should
not agree with those who have pointed out the cxtravagances, they
might consult the Retrenchment Committee after it has become more
representative and more authoritative, that is to say, after this Honee
is represented on the Committee.

My, President : The question is :
¢ That the demand under * Customs ' bo reduced by u total awount of Bs, 1,02,000."’

The motion was negatived.

Mr. 8. 0. Bhahani : I beg to propose :

¢That the savinges amount of Ba. 2,53,000 under the head ‘laxcs on Income ' be
inereased by Rs. 1,000.° ’

The Honourable 8ir Maloolm Hailey : Might I interrupt the Honour-
able Member 1 I merely wish to ask for a ruling, Sir, as to whether that
motion is iu order.. We are proposing no additional expenditure under
the head * Taxes on Income.” On the contrary, the Honourable Member
wiil see that we are proposing to effect a saving of Rs. 2,27,000. 1 wish
to ‘ask, therefore, whether the llonourable Member is in order in the
motion which he proposes to place before the House 1

Mr. President : The House is willing to hear what the Honourable
Member proposes to do. The motion in its present form is not in order.

Mr. 8. C. Bhabani : I propose that there should be larger savings
under this head. 8ir, 1 beg to point out that hitherto there hus heen
po harmony iu the seales of salarics that have been fixed for the superiok
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and the inferior staffs. In this reconstituted department, the nut};orltiee
have done well to fix the salary of the Income-tax officer at a reasonable
figure. _"The maximum that is allowed to him is, T understand, Rs. 900.
But, as T have pointed out on a previous occasion, the Assistant Com-
missioner should not be allowed a maximum salary of Rs. 1,500. Rs. 1,200
would, in my opinion, Lbe adequate for him. T have also pointed out
that the post of Personal Assistant to the Head Commissioner might not
be continued.

Mr. President : Order, order. These questions arise under the
principal Budget for the year. 'The Honourable the Finance Member finds
himself in a position to come and ask for less money. The Assembly has
already voted provision for the colleetion of Income-tax, and 1 do not
see how the Tonourable Member can bring his motion into order.

Mr. 8, C. Bhahani : If, in the reconstitution, the salaries had been
fixed at a more reasonable figure, there would have been a larger saving ;
and, Sir, that is how my amendment comes to be in order. I now there-
fore request that you will kindly allow me to state that while the superior
officers are being highly paid, the examiners, inspectors and clerks do
not dravw adequate salaries. T understand that inspectors and assessors,
get Rs. 150 per month. The inerements allowed them are of Rs. 10 a
year. ‘I'he maximun in their ease is Rs. 250, And T see that the maximum
would be reached by avy one ol these inspeetors and assessors in 30
yeurs, and as cone of them ave 40 or 50 years of age T am afraid they
would never be able to take advantage of their revised scale of salaries.

Mr. President : I would point out to the Honourable Member that
these are questions to he raised on the prineipal Budget of the year.
The Assembly hay already voted the Finance Member more money than
he wants, and he is coming up to veport what he has said.

Dr. H. 8. Gour : Sir, the next motion I have to move is :
“* That the revised estimate under the head ¢ Stamps ’ be reduced by Ra. 1,000.'?

The reason why I have tabled this motion is because the remark
appended to eolumn 10 against the head of Stamps is somewhat eryptic.
It is sail that ** the grant for purchase of plain paper as reduced by the
Legislative Assembly will Le inadequate.”” What the House would like
to Jknow is how much paper was consumed, how much paper was pur-
chased, and what paper was required for the consumption of the current
financial year. These are questions whieh T think ghould have found a
place in the remarks column, If Honourable Members will turn to the
main Budget under the head ‘‘ Stamps ”’, ‘* Non-Judicial and Judieial,”’
they will find that the total consumption of stamps, non-judicial and
judieial, in 1920-21 was Ra. 23,69,767, and the budget figure for 1922-23
is Rs. 24,28,000, so that the budgetted figure is slightly in excess of the
consumption recorded for the year 1920-21. Now we are asked to vote
an additional sum of Rs. 1,17,000 for the purchase of stamp paper. What
the ITouse would like to know isx whether the revenue from stamps, non-
judicial and judicial, has been in excess of the amount budgetted for hy
the amount set out under this head ** Stamps *’,

The Honourable Mr. 0. A. Innes : I understand, Sir, that Dr. Gour
wants an cxplanation of what he calls the cryptic statement jn"the remarks
“
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eolumn against this head *‘ thut the grant for the purchase of plain
paper as reduced by the Legislative Avsembly will be inadequate.’’ The
fact of the matter is, Sir, that we purchase this paper in bulk and we
distribute it to Loeal Governments according to their reqnirements. The
Local Government sell 1t to the public. They recover a profit on it and
they pay us not only the cost price of the paper but a further 5 per cent.
in order to cover our charges. Recoveries are made for all this expendi-
ture from Local Governments. 1 have not got here the exact figures of
what the total recoveries ard expecied to be in the current year ; but
these recoveries more than cover cur eost. The House will see that in
those cirenmstances it would. not huve helped, on the contrary, it would
have hurt us, had we reduced the amount of money available for this
paper. As I say, it i paper purchased in the main for Loeal Governments
in accordance with their own requirements, and we recover J per ceut,
over the cost price of that paper from the Loeal Governments.

Dr. Nand Lal (West Punjab : Non-Muhammadan) : Sir, I support the
motion of my learned friend Dr. Gour on two different grounds. One is,
-why are these stamps printed in England, why are they not printed in
India * A great amount of money, which may be considered the money
of the taxpayers, goes to England, whereas the Indian printers are fully
capable of printing thcm, The answer may be advanced on behalf of
Government that there are no firms in India sufficiently capable to print
_things like that. In arswer to that T would submit that here in India we
havegot ........

Mr, President : Order, order. I find from the note in the margin
that the grant i1 for the purchase of plain paper as reduced hy the
Legislative Asseuhly. That has nothing whatever to do with the printing
of stamps.

Dr. Nand Lal : Sir, I have got a similar motion, and T thought I
would curtail the work of thix Assembly, If, however, I am asked to
be technical, T will observe technicalities, and I shall make my remarks
when my owr motion comes un. T only wished to save the time of this
House.

The other ground which I wikh to submit for the decision of the
Assembly is this,—that we find in the Budget for the last year, teehnically
called 1922-1923. Demand No. 6 the amount which was budgetted is
given in the last columu as Ra. 1,83,000 for the purchase of plain paper
in India.

The Honourable 8ir Malcolm Hailey : T must correct my Honourable
friend. The amount budgetted for originally was 3 lakhs. You will find
it on page 24.

Dr. Nand Lal : Excuse me. Let me point out that the item which
I am reading is different from what the Honourable the Finance Member
has read. 1 am referring to Demand No. 6 on page 24— Supplies and
Services ; cost of stamps ; pvrchase of plain paper in Tndia.” Am
I right ¢ ‘
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The Honourable 8ir Malcolm Hailey : I only rise again to make the
point eclear to my Honourable friend. There are two of these blue
volumes, The first shows the Budget as originally placed before the
Azsemibly. The second shows the Budget as correoted after the reductions
which were made by the Assewmbly. He is reading from the latter volume
and not from the former.

~Dr. Nand Lal: The answer given by the Honourable the Finance
Member is correct.

- Mr. J. Ohaudhuri (Chittagong and .Rajshahi Divisions : Non-
Muhammadan Rural): Sir, may I ask the Honourablc the Commeree
Member for information as to what he means here by the purchase of
plain paper ? 1lle has just steted that plain paper is sold by the Local
Governments to the public. Does he mean by this the cartridge paper,
which we in Bengal call in common parlance ‘‘ demy paper,’’—which is
used for affixing adhesive stamps. Is it stationery paper or the water-
marked paper which is used for the purpose of fixing adhesive stamps
for presenting petitions to Courts. I think what he means is that.
(The Honourable the Commerce Member and the Honourable the Finance
Member nodded assent.) It is not correct to say that the Local Govern-
monts carry on a trade in paper by purchasing paper from the Govern-
ment of India and selling it to the public and gaining 5 per cent. over the
cost by way of commission. The fact is that the Local Governments
sell not only stamps but alse this particular kind of water-line paper
which is supplied by Government of India and on which stamps are
uffixed for presenting petitions to Courts and public offices.

The motion was negatived.

Dr. Nand Lal : On the same grounds........

Mr. President : If the Ienourable Member is going to discuss the
same thing, his motion ir oot of order.

Dr. H. 8. Gour : I heg to move :
“¢ That the revised estimato under the head ¢ Foreat ’ be reduce’ by Ra. 1,000.”°

This is a very short question, T congratulate the Department for
having effected a saving of Rs. 19,000 under the head Forest, but T should
like to know why this amount is going to be re-appropriated by the creation
of additional posts of inatruetors for the Ranger class. I should like to
know how many students there were before, and what has necessitated the
addition of posts of instructors for the Ranger class. Are these posts
temporary or permanent, created for the first time this year, and what
relation do they bear to the number of students who attend these classes ?

. The Honourable 8ir Malcolm Hailey : T did not interrupt my Honour-
able friend as T saw he was only asking for information, but I wish to ask
for a ruling with regard to this class of motion. We do not on the present
occasian ask for more money on Forests but for less.

Mr. J. Chaudhuri : T cannot congratulate the Finance Department
for effecting this saving. T think my Honourable friend Dr. Gour voted
the other day on Mr, Neogy’s motion that the Forest Research Tnstitute
should be more adequately equipped rather than that there should be any

8
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saving effected under that head. We voted for the Resolution the other
day that we should provide for the training of forest officers here, and
I do not think that Rs. 6,000 which is spent here for instruction of
Rangvrs is one to which exception can be taken. Further, I would say that
in regard to the Forest and scientific departments no expenditure should
be ourtailed. We do not want that any saving should be made in the
nation-building departments or departments which go to make India
self-contained and self-dependent. So, I can not congratulate either the
Honourable the Finance Member or my Honoarable friend Dr. Gour for
his approval of the savings that have been effected under this head. In
saying this I would say one word about the general remarks of my
Honourable friend, Sir Deva Prasad Sarvadhikary........

Dr. H. 8. Gour : I rise to a point of order. Is my Honourable friend
in order in dealing with Sir Deva Prasad Sarvadhikary'’s remarks ! He
never spoke under this head au all

Mr. J. Ohaudhuri : I am entitled to speak on the question of prinei-
ple. He said this is a supplementary budget. Tt seems to me that it is
not so much of a supplementary budget as an explanation of the manner
in which the Finance Member has earried out the wishes of the Assembly.
The Honourable the Finance Membher does not want additional grant.
‘What this doecurrent presents to us 18 this. We recommended a saving
to be effected to the extent of Rs. 9572,000, and the llonourable the
Finance Member has presented 10 us an aceount ... ... .

Mr. President : We arve not dealing with 95 lakhs now.

Mr. J. Chaudhuri : I say no additional grant is demanded of us as
it is fully covered by the savings effected. It is an explanation given to
us as to how this has been effected.

With regard to particular items we ean take exception as I do take
exception to making a saving in the secientific departments. 1 do not
agree with my Honourable friend that the saving of Rs. 19,000 is a proper
saving, T think that the ¢ qmuhture under the head Forest should be
increased for the better eqmppmg of the Foreat Research Institute than
it is at present.

Dr. H. B. Gour : After what has fallen from the Honourable the
Finance Member I have no intention of pressing my motion, but at the
same time, lest the House should be led away by what han fallen from
Mr. Chaudhuri T wish to correct one or two points which be has made.
In indulging in a long apologia on behalf of the Forest Department
(Mr.J. Chaudhuri : *‘ No, no ') and in congratulating the House that the
Forest Department has already instituted a Forest Research Imsatitute
and has re-appropriated that money for the purpose of financing that
Department, my learned friend is drawing upon his imagination.
Mr. Neogy’s t1otion was only passed the other day. In the Counecil of
State it was pasced still more recently, and I have no doubt that gentle-
men on the Treaanry Benches would vouchsafe to us a reply emphatieally
denying that this re-npproprmtlon has any connection, near or remote,
with Mr, Neogy s motion in this House. My learned friend has entirely
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drawn upon his imagination in saying that the Forest Department and the
Forest Institute must be reinforced and re-invigorated with the savings
and the crumbs of other Departments. That is entirely beside the point.
The question I asked the Finance Member was whether the forest ranger
c¢lass has become 80 big as Lo justify the employment of more instructors.
Forest rangers, after all, are not forest experts, nor do they attend the
Forest Research Institute as my Honourable friend would ask us to
believe. They are of the lower subordinate rank and the instructors are
of a mediocre calibre. .

Mr, President : I cannot allow the Honourable Member to enter into
& personal explanatmn at this stage.

Mr. J. Hullsh (Revenue and Agriculture Secretary) : Sir, the
selual saviugs which we antieipate in the votable provision under Forests
are Rs, 25,000, but out of these we need Rs. 6,000 for extra instructors ;
therefore the saving shown in the statement is only Rs. 19,000, I will
nuw explain why we need these instructors. We have at Dehra Dun
a college for the instruction (Mr. J. Chaudhuri ** Hear, hear '’) of pro-
vineial service officers, and also a college for the instruction of rangers.
Tne rangers’ course Is one ol two years and there are 40 students in
cach year, 80 in all. Recently the Bombay Government abandoned their
1en of having thewr own Kaugers College, siuce they found that it would
conneit them to great expenditure, and that if they expended several
lakns on building, taking tne interest on these lakhs and the cost of teach-
ivg staff, it would cost them not less than Rs. 15,000 to turn out a single
ianger. ‘Lhey have therctore asked us to teke their rangers—to take 10
rangers a year. We have agreed to do so if they will pay for the extra
necessary staff. We have told them that in order to do s0 we must have
extra instructors, one in the Imperial Service and one in the Provincial,
but as a matter of fact, we cannot get any Imperial Service man and we
are usmg two 'rovimeml Service men. ‘the Bombay Government have
agreed to pay the whole of the cost and not a single penny will really
fall upon the Central Government. But since th® expenditure must be
incurred by the Government of India and appear in their aceounts we
must ask for an additional grant, but the money will be fully recovered
from the Bombay Government, und Honourable Members at the end of
the year will find that our revenue figure is correspondingly increased
by the income that we shall receive from the Bombay Government, on
this account.

Dr. H. B. Gour : I beg leave to withdraw my motion*.
The motion * was, by leave of the Assembly, withdrawn.

Dr. H, B, Gour : Sir, I move :

¢« That the rovised estimato under the head * Indian Postal and Telegraph Dopart-
ment ’ be reduced by Bs. 1,000.""

Honourable Members will see that the amount of Rs. 2,11,000 for
which a supplementary grant is asked for is due to the cost of over
printing post cards and postage stamps approved by the Standing

» ¢ That the revised eetimate under tho head ¢ Forest ’ be reduced by Ba. 1,000,’
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Finance Committee, partly counterbulanced by savings to the extent
of 2,48,000 anticipated in the grant voted by the Assembly. Honourable
Members will find........

Mr, 8. C. 8bahani : 1 rise to a point of vrder. The vbject with which
1 have proposed my amendwments is to bring under discussion on the
floor of this House some of the features of the departments to which these
my amendments relate. If such a discussion is considered irregular
by you, I would request you to kindly point out to me under whut rule
the discussion is to be barred.

Mr. President : The Ionourable Member is aware that on an earlier
oceasion this afternoon I ruled that where Government was not asking
for money no motion for reduction could be made.

Dr. H. 8. Gour : I was going to say, 8ir, that during the last Delhi
Session, when the question about the Indian Postal and Telegraph
Department was under discussion it was pointed out by some of us to the
llonourable Member for Commerce and Industries that it would be
cheaper if all the postage stamps were printed in this country. There-
vpon the Honourable Member for Commerce and Industries........

Mr. President : 1 understand that the over-printing is done in this
country.

Dr. H. 8. Gour : You will see, Sir, presently what 1 am referring
to. Over printing is done in this country but not printing. 7The print-
ing is done in Europe. I object to the printing which necessitates the
over printing.

Mr. President : The over printing was necessitated by the action
of this House. The Honourable Member is quite entitled to draw
attention to anything that comes within the subject of over-printing of
post cards, but he is not entitled to raise the question—where the stamps
were printed originally.

Dr. H. 8. Gour : I shall confine myself within the observations
that have fallen from the Chair. I pointed out last time that if these
things are printed in this country, you know the quantity that is
required and if you fall short of that quantity, you can always order
printing, because the printers are on the spot. I also then pointed out
that the printing in this country was quite capable of handling
the Government orders to the extent that Government might give from
time to time. 1 was then told that the printing in this country was
atrocious and that the stamps produced by certain Btates were not up
to the mark. 1 have since made inquiries and the result of the inquiries
1 have communicated to the Ifonourable Member of (Commerce and
Industries and I have shown also to ceriain other Members of this House
that stamps have been printed in this country by a large Indian
State........

‘Mr. President : Order, order. Thiy argument would be perfectly
in order vn the main Budget, but on a demand for the over-printing of

post cards and postage. stamps, due to changes in the rates of postage,
the Honourable Mentber must conflne himself within that subject,
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Dr. H. B. Gour : I am afraid I eannot compress my argument in a
tabloid form but if a little indulgence is given to me, you will see that
what I say is absolutely relevant for the purpose of this over-printing.
The first point that 1 want to make is that you can get these stamps
printed locally and that such printing has been done and is being done
here and the quality is equal to the stamps which are being used by the
departments. 1 further pointed out that, and this is the point I am
driving at, this large sum of money, Rs. 2,11,000 would have been wholly
unnecessary if the stamps had been printed in this country. What is
the object of over-printing § The object of over-printing is that you
have a large quantity of stamps of a denomination no longer of service
or use in this country, and consequently you have to convert these stamps *
to usable stamps and therefore you over-print them. The double
process of printing and additional cost would have been saved if you
had done what the House counselled you to do, namely, to place your
orders in this country. I hope that this advice having been neglected
by the Government, it has cost them Rs. 2,11,000. Not a trifle, but still
I hope that my Honourable friend will profit by this costly experience
and will not repeat the mistake which he has committed in spite of the
warning of the llouse. 1 need hardly say that the stamps that are being
used in this country are not superior to the stamps in vogue in all ecivilised
countries.

Mr. President : I mnust assume that the stamps in use in this country
are printed by money voted by this Assembly or its predecessors.

Dr. H. 8. Gour : I therefore rest content by pointing out that this
over-printing is uneconomical, is waste, should have been avoided, can
be avoided and must be avoided in future.

Mr. J. Chaudhuri : I support Dr. Gour's motion but on more relevant
grounds, I support him for eliciting information from the lonourable
tho (‘9mmerce Member. This motion relates to over-printing of post
curds and stamps. 1 asked some questions about the enhanced rates which
this Assembly sanctioned and I want to know whether the postal revenue
has gone up or gone down. My information is that the number of post
cards, letters and parcels posted has fallen off very largely. Having regard
to these facts, why is it necessary to incur further expenditure ¥ Why
then have the expeuses of the Postal and Telegraph Department gone up
instead of going down. If my Honourable friend the Commerce Member
would satisfy me, I shall join my Honourable friend in withdrawing his
motion.

Oolonel Bir S8ydney Orookshank (P. W. D. Secretary): I had
hoped to take the wind out of the sails of my Honourable friend Dr. Gour,
because, whereas he only asks for a reduction of Rs. 1,000, I am in a posi-
tion to make a reduction of Rs, 9,000. The House will have noticed that
I made & pause. The pause was that of a disappointed comedian to give
his audience an opportunity to offer him their plaudits. As the case
stands, therefore, instcad of the items in columns 8 and 9 reading
Rs. 2,11,000, they may now be taken to be 2,02,000, My Honburable
friend, Dr. Gour, has, however, carried the ground away from under
my feet and instead of dealing with the matter of over-printing in this
gonngotion on which the demand is framed has wandered off into
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the yuestion of the manufacture of stamps. That is a matter which the
Honourable the Commerce Member will deal with.

The Honourable Mr. Chaudhuri has made a reference to the income
devived this year on postal matter as compared with that of lust year. I
would respectfully refer him to the answer which 1 gave to Bir Deva
Prasad Sarvadhikary in which I gave the full figures he requires and
pointed out that the income for the month of July this year amounts to
Rs. 65,52,000, as against Rs. 60,18,000 for July last year.

Mr. J. Chaudhuri: Prior to July.

Colonel 8ir Bydney Orookshank : Similarly on a count which was
made in August, a three days’ count, it was shown that the increased
income amounted to about Rs. 1§ lakhs per mensem.

Mr. K. B. L. Agnihotri (Central Provinces Hindi Divisions : Non-
Muhammadan) : Sir, | am neither going to support Dr. Gour, nor shall
1 congratulate Colonel Sir Sydney Crookshank, but I wish to oppose the
whole demand. The reason—that has been given,—for making this
demand—is that the over-printing was necessary owing {o our action
at the last budget in having raised the postage. 1 regret I do not under-
stand why the over-printing was necessary. Could not the stamps of
other denominations be affixed on to the envelopes and post cards as was
actually done for sometime ! May I know in this connection whether the
over-printing of these post cards and postage stamps is cheaper than the
printing of the stamps if they fell short. We have no data before us to
show that the stamps for the post cards, t.e., quarter-anna stumps, or half-
anna gtamps were not in stock at all or were not sufficient for our ordinary
reeds and fresh printing was necessary. It is only said in the statement
that it was due to the over-printing of post cards and envelopes. I think
that over-priuting should not have been necessary if we had half-anna or
guarter-anna stamps available, I think therefore that unless a proper
explanation is given by the Member in charge of Post Offices we should
reject this demand as a whole,

Mr. G. B. Clarke (Director General Posts and Telegraphs) : Bir, the
Honourable Member who has just spoken has been talking on a subject’
which he knows nothing whatsoever about. When the new rates were
introduced, the first order that was issued was that every available quarter-
anna stamp in the country was to be used for affixing to post cards in order
to raise the post card to half-au-anna. We ran completely out of steck
of quarter-anna stamps, we had none left, and we were forced to over-pring
a very large number of post cards which we had in stock. Our stock runs
into something like a thousand million of post cards which cost a very
great deal of money, and we had not the smallest intention of wasting this
immense stock of available postal stationery in order to print new post
cards. We affixed all the quarter-anna stamps that we had in the country.
We have left a few over for the postage of registered newspapers ; and
I think that settles any argument on that question,

The general case for the increased grant is that it cost us 44 lakhs
to over-print post eards and envelopes, and also to manufacture a certain
number of post cards in the country. We over-printed something in thy
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neighbourhood of 200 millions of post cards ; and we manufactured, or
ure in the process of manufacturing about 70 millions ; and that the extra
charge is 4} lakhs. We have only asked for an additional grant of
Rs. 2,02,000, and the rest we are making up out of savings. In the ecir-
cumstances T think that the request for any reduction can hardly be sup-
ported.

Mr. K. B. L. Agnihotri : Sir, the Honourable Mr. Clarke has charged
me with ignorance of his Department, and I frankly admit that T am
ignorant of the activities of that Department because I am not in charge.
If my Honourable friend had taken the trouble to give the information in
the statement for the Supplementary Demands supplied to us, I would
have been saved the need of putting such a silly motion as the Honourable
Mr. Clarke regards it to be. (Laughter.)

Mr. President : The Hononrable Memher ix making a speech.

The question is :

‘* That tho revised estimate under the head f Indian Poatal and Telegrapb
Depnrtmant ' be reduced by Ra. 1,000.’

The motion was negatived.

Mr. P. P. Ginwala (Burma : Non-European) : Sir, T shall not make
a motion.

Mr. P. L. Misra (Central Proyinces Hindi Divisions : Non-Muham-
madan) : 8ir, seeing the fate of the amendments of my predecessor, T am
not very hopeful. (Cries of ‘‘ Withdraw.”’) T beg to withdraw.

Dr, H. 8. Gour : Sir, in moving my motion :

‘‘That the revised estimate under the head ¢ General Administration ’ be reduced
by Rs. 1,000,"* .

I seck information on the subject mentioned in the remarks, namely,
‘“due to the creation of the Retrenchment Office, the entertainment of
additional staff for retrenchment work in rome of the Secretariats approved
by the Standing Finance Committee, certain publicity propaganda work
undertaken in some of the provinees.”’ Now 1 should like very much
to know—and I have no doubt other Members in this Honourable House
suffer from the same curiosity—what is this certain publicity work which
is being undertaken in some provinees ¢ In  what connection is this
publicity propaganda undertaken, and what iz its cost * That is the first
question I would like to have sonie information about. The second
question upon whieh T seck information is, what is the cost of the ereation
of the Retrenchment Office * T always thought that retrenchment meant
curtailment, but we begin here wiith an additional cost ! (Laughter.)
That may be so, and perhaps cventually we may have some sort of a
Committee to deal with the question of retrenchment, but this House
knows nothing abont it officially. (T.aughter.) But we should like to
know what money we have to spend on the cereation of this office, which
is sacred to the term ‘ retrenchment '. The third thing T want to know,
Sir, is, what is the additional stafl-—and itg cost—which has been enter-
tained for the purposes of this Retrenchiment Committee. I seek infor-
mation on these points ; and when I have received that information,
1 shall then know how to act,
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. My, Pregident : The question is :

by ;le;zo the revised estimate under the head ¢ General Administration ’ be reduced
000,

The Honourable 8ir William Vinocent (Home Member) : Sir, I will
only deal with one point of the request which the Honourable Member
has made, namely, the demand for information as to the grant for
publicity. Bir, a great deal of publicity work is done in the provinces
on subjects in which the Central Government is vitally interested.

In order to get that work done in the vernacular of the different
provinces, and to secure that our leaflets are widely disseminated we have
to ask the assistance of fhe provinces. The whole question was put bhefore
the Advisory Board of the PPublieity Organization and the necessity for
this grant was accepted by them if we were to get the work done at all ;
they advised the Government of India in the Home Department to make
this expenditure. 1 believe myself that the money is well spent in the
provinees 1 explaining the views of (overnment and educating the
public on all-India questions. I am quite certain that I shall have the
support of every member of the Advisory Publicity Committee on this
subject.

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : I had also tabled, Sir, a motion for reduction on this head under
the misapprehension that it related to the trip of Lieutenant Colonel
Crawford for educating the country as to the necessify for military ex-
penditure. But I have now ascertained that it does not relate to that
but to the ordinary publicity work of the Central Publicity Board. I
myself was a party to this advice to the Home Department, because Local
Governments have redueed their grants to the Local Publicity Boards,
1 happen to be the Chairman of the Madras Publicity Board, and 1 know
the great difficulty which we labour under in finding funds for giving
due pubilicity to various kinds of propaganda. For instance, the forest
resources of this country have not eommanded that agtention from the
public which they ought to have commanded. Honourable Members will
remember that we had a lecture here by a Forest Officer. In every
province there are vast forest resources which have yet to be developed ;
and in that connection leaflets and pamphlets had to be issued and trans-
lated into the various vernaculars of the provinces. They refused to
publish them unless we gave thein granis. That is how this expenditure
has been incurred. But for this grant being made that work could not
have been undertaken, and T gladly endorse what the Honourable the
Home Member has said.

Mr. K. B. L. Agnihotri : May I know the amount whieh the Home
Member wants for the aetual pullicity propaganda work ?

The Honourable Sir William Vincent : Rs. 50,000 for the whole of
India.

Rao Babadur T. Rangachariar : T may also mention Sir, and T am
sorey T have omitted to do so, that there iy a proposal alro to train three
Indian graduates in publicity work
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Bir Deva Prasad SBarvadhikary (Calcutta: Non-Muhammadan
Urhan) : Bir, before the Honourable the Finance Member replies on the
question of costs of the Retrenchment Committee, as I suppose he will,
may [ draw his attention to item 44—-Miscellaneous, under which another
item of expenditure on the Retrenchment Committee is shown as Rs, 48,000.
I suppose all these go together, and one would like to know why they are
shown under different heads and whether there is any significance in
that difference in tabling.

The Honourable 8ir Maloolm Hailey : I can explain, I hope, to the
satisfaction of my IHonourable friends the points they have raised in
regard to retrenchment expenditure. I will take first the paradox pre-
sented to us by Dr. (our, namely, that, having proposed a policy of
reirenchment, we first of all begin by spending money on retrenchment
itself. But Sir, it is not really a paradox. If you are to go through the
accounts and the organization of c¢very Department, then you need to
make that process a matter of special study. Although apparently, if
I am to believe one ITonourable Member who has spoken this afternoon,
the Assembly knows nothing whatever about the appointment of Lord
Incheape’s Committee : although it is a dead secret which has not yet
been communicated to the newspapers, yet nevertheless it is not unknown
outside the Assembly that Lord Inchcape’s Committee is not only about
to undertake an exhaustive and thorough investigation of the whole civil
expenditure of the Government of India, bnt is also prepared to make
suggestion to the (Government of India regarding military expenditure.
Now it would involve a sheer waste of time of a Committee of this import-
ance if we simply presented to them a large blue volume eontaining our
Finance and Revenue Accounts, and were, so to speak, simply togﬁvite
them to have a smash at it. What we want to do is to give them an
ordered account of the activities of each department showing exactly the
rise of our expenditure year after year with suggestions if possible as
to the directions in which it could be curtailed. It would not be reason-
able, I think, to ask the Departments themselves to undertake that work ;
particularly the last named portion of it ; it has to be undertaken by
somebody outside the Departments. Now ordinarily that would be an
officer, of the Finance Department ; but my Department is so small that
it would be wuite impossible for it to undertake that work without employ-
ing a special officer. The expenditure therefore on retrenchment which
we are at present undertaking is simply to cover the appointment of two
officers and a clerk or two under their divections to prepare the necessary
memoranda for the Inchcape Conimittee, on the civil and military sides.
1 was reading yesterday, in the intervals of those social alleviations which
were not unconnected with the Assembly itself, a memorandum which I
think extended to nearly 100 printed pages regarding military expenditure.
Tt entered with the fullest and most thorough and serupulous care into
every item of military expenditure. Tt would be impossible that that
memorandum should have been prepared by an officer engaged in his
ordinary routine duties. That is why under the head ‘‘ General Adminis-
tration '’ we have made this provision, not a large one in itself, for an
officer or two, a clerk or two and a few typists,

H]
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There is, a8 Sir Deva Prasad Sarvadhikary has pointed out, a further

itemn under the head ‘‘ Miscellancous.”” That is for expenditure on the
Committee itself.

Sir, if a Committes of thiy kind can save only half a lakh of rupees
recarring expenditure, the capitalized value of that would more than
justify the expenditure we are nndertaking now. Even if it counld save
only a quarter of a lakh recurring cxpenditure, the capitalized value ot
that would fully justify the expenditure we are undertaking. But of
course we are ot thinting of a quarter of a lakh or half of a lakh, nor
of the capitalized value of sueh minute sums. We are thinking of some-
thing far more important.

Mr. President : The question is :

¢{That the revised estimate under the head * General Administration ' be redueed
by Rs. 1,000."°

The motion was negatived.
Dr. Nand Lal : I withdraw this motion.*

Dr. Nand Lal withdrew also item No. 15 in printed list, namely,

¢C That the provision under the head ¢ Audit ’ be reduced by Re. 500.’’

Dr. Nand Lal : I move that :

¢ The provision under the head ‘ Ports and Pilotage ’ be rednced by Ra. 1,000.’’

May I invite the attention of this Honourable Ilouse to the remarks which

are made against this item in the ‘‘ Remarks ’’ column No. 10. They are
as follows : Wi

“‘There will be an excess of Rs. 79,000 over the original grant voted by the
Assembly, it being not feasible to ecarry out in full the reduction of Ra. 1,£0,000
made by the Assembly under this head without sacrificing the efficiency of the
service ; in addition the Btanding Finance Committee have agreed to an additional
‘expenditure of Rs. 18,000 for the establishment of s continuous wireless serviee at
the Sandheads.’’

Tt in the latter part of the remarks which I object to. The necessity for
this was never explained in the demands which were placed before us only
a few months ago. Bupplementary demands could be considered justifiable
if there is urgent and pressing need for the same, and in that case alone
the Honourable the Finance Member could ask us to vote the money. But
in these remarks we do not find what the neccessity is, and why Govern-
ment requires to spend this money on this unnecessary thing. 1 think the
Honourable the Assembly has fully followed my speech. What I want to
ask the Honourable Member in charge is why this item was not shown in
the previons demand, and what the pressing need now is. Nothing has
been shown, and therefore, I move this amendment and I hope that this
modest amendment will be accepted by the Assembly.

:.slum 14— That the provision under the bead ‘ General Admaistration’ be
by Re. 500.") : ' C
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Mr. President : The question is :
¢¢ That the provision under the head ¢ Ports and Pilotage ’ be reduced by Ba. 1,000."’

Rao Bahadur T. Rangachariar : Sir, I wish to ask something about
this Wireless branch. I would like to know really what is being done
with reference to this Wireless department. Is it in an experimental
stage or has it gene beyond the experimental stage and what is the neces-
sity for a big Director in charge of this Department ¥ What has been the
capitul outlay and what is the recurring expenditure under this item and
what are the actual receipts and expenditure under this head ?

The Honourable Mr. 0. A. Innes : Sir, I rise to a point of order. We-
are discussing Demand No. 16, Ports and Pilotage, and particularly the
Wireless installation on the pilot vessel at the mouth of the Hooghly. I
submit we cannot properly discuss now the whole question of the organisa-
tion of the Wireless branch of the Post and Telegraph Department.

Mr. President : The Honourable Member will have to confine himself
to the motion before the House.

Mr. J. Chaudhuri : 1 rise to oppose Dr. Nand Lal’s motion. He has

never been down the Hooghly and into the Bay of

b2 Bengal. (Laughter.) He does not know about the

trouble and difficulty there is in the navigation in the Hooghly. Perhaps

he has never heerd of the name of the pilot brig ¢ Fraser.’” It is essential

that there should be efficient wireless installation at the Sanheads for

the safety of maritime trade and also for passenger ships. So, I thoroughly

approve of this fresh expenditure under the head of Wireless Installa-
tion and I oppose Dr. Nand Lal’s motion.

The*Honourable Mr, 0. A, Innes : Sir, I am obliged to my friend,
Mr, Chaudhuri, for his support, but I should like to point out to the House
that we have already got a wireless installation on the pilot vessel. The
point for consideration is whether the wireless service on the pilot should
be continuous ; at present it is not continuous. We have not got enough
operators on the vessel. The result is that ships arriving at the mouth of
the Hooghly are put to inconvenience, because at times they cannot get
into direct touch with the pilot vessel. They can get into touch with it
sometimes through the radio installation of Fort William. But this may
be interrupted in stormy weather and then ships approaching the Hooghly
are put to ingonvenience, because they have no means of getting into touch
with the pilot vessel and finding out exactly where the pilot vessel is. We
have been discussing this matter with the shipping interests in Calcutta
for a long time, and we arrived at the conclusion, on the very strong recom-
mendation of the Bengal Government, that we ought to, if we can, estab-
lish a continuous Wireless service on the pilot vessel. At the same time
I should like to assure my friend, Dr. Nand Lal, that we are not prepared
to institute this continuous service on the pilot vessel until we are satisfied
that the pilotage receipts cover not only all the other expenditure which
is met from those receipts, but will also be sufficient to cover the cost of
eonverting this wireless service on tho pilot vesscl to a continuous service.
If the Bengal Government c¢an not satisfy us on that point, then we shall
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defer the introduction of an improvement, which we recognise to be desir-
able but which at the present time cannot be said to be vitallly necessary.
So, T hope under these circumstances that Dr. Nand Lal will withdraw
his motion on the understanding that this expenditure will not be incurred
until we are satisfled that it can be met from pilotage fées.

Dr. Nand Lal : In the light of the explanation given, I beg leave to
withdraw the motion.

The motion was, by leave of the Assembly, withdrawn.

. Mr. President : The mnext reduction® standing in the name of
Mr. Shabani is out of order, because the proposed reduction iy under a
non-votable head.

Mr. 8. 0. 8hahani : Ilow is my motion out of order, Sir ¢

Mr. President : Because mnon-voted expenditure iz not voted.
(Laughter.)

Lala @Girdharilal Agarwala (Agra Division : Non-Muhammadan
Raral) : Sir, I beg t0 move :

‘¢ That the provision of Ra. 10,000 in respect of the dsputation of Lieutenunt-
Colonel Hutechinson be omitted.’’

8ir, [ do not know why this matter was not brought forward in March and
why the necessity for it has arisen now and cannot wait till the 4th of
November when Lord Incheape is coming here with his big axe.

The Honourable 8ir Malcolm Hailey : Then the Honourable Member
has setually heard about the appointment of the arrival of the Incheape
Committee ¥ 1 congratulate him,

Lala Girdhurilal Agarwala : We Lnow that officially nowa because
of in: reply given to me in reply to one of my questions whieh I put in
this very Chamber perhaps on the 7th or 8th of Beptember. Now, Sir, it
appears that a gentleman is going to be sent to Paris to attend the Con-
ference. I anticipate ar answer from the Honourable the Finance Member
that this has been agreed to by the Finance Committee, but I do not know
whether it was unanimously passed or by what majority. Whatever may
be the decision of the Finance Committee, this Honourable House can sit
in julgment upon the Finance Committce and find out whether the finding
of thc Finance Committee is justified or not. Now, it appears that this
gentleman is not a resident of India and perhaps he will soon retire and
go to enjoy his well-earned pension in his home, so ‘that the experience
which he will gain at the expense of the poor Indian tax-payer will be spent
outside India.

1 do not see why we should incur that expense. If it had been pro-
posed that some Indian gentleman was going to be sent, whose experience
would he utilized in India, and would be an asset to India, in that ease
perhaps 1 might not have brought this objection forward. I must say
that only about an hour or two ago I had an interview with a gentleman
who- explained to me the necessity of our country being represented, but

T @« That thoe cxcess mmount of Re. 4,000 under the head ¢ Edueation ’ be reduced
by Ra. 1,000."’
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I do not know why it is necessary to send out a gentleman who would be
a low to as after twe or three years, and one who would not remain here
or be of use to the Indian public after a very short time, Under these
circumstances I submit that this Resolution of mine be earried.

The Honourable Mr, 0. A, Innes : Sir, it is quite obvious from
Mr. Agarwala s remarks that he does not understand why this gentleman,
Colonel Hutchinson, is being sent to serve on this Advisory Committee.
The fact of the matter is that for some time past we have had under con-
sideration the question of Anthrax.

I am on the wrong subject. (Laughter.)

Mr. M. 8. D, Butler (Education Seeretary) : Sir, there is reason in
whut the Honourable Member who has just sat down has said, inasmuch
as we hope that Colonel {lutchinson will also go to a Conference at Geneva
to deal with the question of Anthrax. But this particular demand is to
send him to Puris to deal with the revision of the Paris Sanitary Conven-
tion. From the number of motions sent in about this grant there
seems to be a good deal of misunderstanding about this Paris Sanitary
Convention, and it is not to be wondered at, secing that it is only in the
last twenty years or so that the nations of tho world have come to realise
that disease is international in character and knows no geographical
boundaries. So far as I know the first expression of ‘this realization was
in the year 1903, when an International Conference was hed in Paris and
the Sanitary Convention of 1903 was passed. This Conference was a Con-
fevence of a diplomatic character summoned for the purpose of dealing
with the Convention. It was attended by Ministers or other specially
aceredited representatives of the various countries to ratify the Conven-
tion which had been prepared by experts. So important did the whole
question appear to the Governments participating that they arranged
that there should be in Paris a permanent organisation of experts to deal
with the matter, and this is known as the International Office of Publie
Hygiene. This body was set up in 1907. Subsequently with the help
of the experts by whom India was represented this body revised the Con-
vention of 1903, and in 1912 put it for approval bhefore a second Con-
ference, representing most of the nations of the world. It is this Conven-
tion of 1912 which holds the field to-day. Members may ask why countries
join such a Conference ; in particular, why did India join that Confer-
ence and sign this Convention ? The answer is simple. India is the sus-
peet country of the world. It is we who provide many of the epidemies
which travel all over the world, and if we did not come into this Confer-
ence and submit ourselves to a certain amount of regulation, the result
would be that the other nations of the world, who are not offenders like
we ars, would put restrictions on our trade and put our ships into quaran-
tine. The object of joining this world movement is to show that we
are doing our best, and to get the necessary restrictions made as light as
poessible,

Now, the Convention of Paris of 1912:falls under three main heads ;
it has three parts. There is the general part which affects all
countries, This is known as Part 1. Part I again falls into three
portions. The first deals with the notifieation of epidemies. The
various countries undertake to notify cach other of the occurrence of
epidemics in their sea-ports. For instance, from Simla each week goes
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a telegram to say what epidemic diseases we have in our seaports.
Every nation does the same, and that information is circulated through-
out the world. The various countries also notify each other what
measures they are taking to deal with their epidemic diseases. The
seeond portion of Part I of the Convention lays down the measures
which must be taken by a country when a ship leaves an infected port
in that country. [his obligation affects India closely, as there is no
major port in India which is not infected. The ports of European
countries are not infected ports as a rule, but our major ports are
almost permanently infected. In India there is hardly ever a time
when there is not plague or cholera or some other epidemic disease
in our seaports. The result is what Members experience when they
leave India by ship. They only see the easy side of it. They walk
before a doctor and have their pulse felt, and have to conform with
certuin simple precautions before going on shore on the way or at
their destination. But much goes on which they do not see. For
instance the erew and the third class passengers are disinfeeted. The
ship itself is also fumigated to kill the rats. The other day we had a
big fumigation in Bombay, which killed a lot of plauge rats. All that
goes on in every port of this great country, simply because the ports
are infected with disease. The third portion of Part I of the Conventicu
deals with the measures which a country may take for its own pro-
tection when a ship comes from an infeeted port. If we did not fulfil
the prescribed precautions in Bombay, our ships would at once be held
up at the Suez Canal. The crew would be sent to the quarantine
station there and the ship kept for several days. It is only because
we come into this Convention and arrange that the required precau-
tions whall be taken at the port of departure that that our ships are
allowed by the quarantine authorities to go through the Suez Canal
with & minimum of inconvenience. It is a very serious matter to hold
up a ship for 5 or 6 days. It means immense loss of money and
immense inconvenience to everybody. Part I of the Convention has
recently been revised in the light of the experince gained in the war,
During the war Government began to realise the immense efficacy of
sanitary measures. 1t was shown that huge armies could fight in
most insanitary conditions and yet be kept in good health, if sanitary
precautions were taken. There has been in consequence an immense
quickening of intcrest in International Sanitation, and since 1920
the Paris Office has been revising the Paris Convention of 1912. Part I,
as I have said, has been revised alreddy. India was represented by
a special officer, and we were successful in preventing certain unneces-
sary restricticns being imposed upon us, and that chapter is closed.

1 now turn to Parts II and III of the Convention which are under
consideration at this moment. Part 1T embodies an arrangement for
turning the Suez Canal into a filler for the epidemic discases coming
from India, China and the Far East. It contains, that is, the special mea-
sures which are imposed by the more sanitary countries of the West against
all ‘Asiatic countries, Part JII, in its turn, deals with pilgrimages.
Now, as the House will readily understand, one of the great sources
of infection in the world is the Haj. Pilgrims from all over the world
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come to Jeddah, do their pilgrimage and then return to their homes,
and it is from that centre that a great deal of the epidemic disease
of the world comes. Indeed, unless the pilgrimage is very carefully
watched, other countries may suffer incredibly. Each pilgrimage is a
matter of real anxiety. Mercifully, we have got through the last one
successfully, but, from time to time, there are outbreaks of cholera
and other epidemics and ihe pilgrimns separate all over the Muhammadaun
world, and that is all over the world, carrying disease with them and
the countries become affected. Part II then deals specially with the
sanitary arrangements for ships taking pilgrims to Jeddah. As the
House knows every pilgrim ship, which leaves India, goes to the island
of Kamaran in the Red Sea, and is there examined and everybody
disinfected. Then the pilgrims get a clean bill of Lealth from there
and are passed through to Jeddah, Now, the Office Internationale
has proposed fresh restrictions on India and the East in its revision
of Parts II and 1II, and, if they are carried, we shall suffer here not
only in the comfort of our passengers, whenever they move anywhere,
but in expense. What we want to do is to send our representative
to Paris to represent our case, to say that we are doing our best to
eunform to the necessary sanitary regulations, but to press that
unnecessary restrictions shall not ba put upon us. I will give an
instance of what we are doing, a proposal has been made on certain
quarters that the sanitary arrangements on the island of Kamaran shall be
taken ovt of the control of India. Now, the House will readily understand
that that is not an unrecasonable nroposal from the point of view of an
International Board. Just as my Honourable friend, the Finance
Member, has just said that he could not leave it to departments to
make their own retrenchments, but had to put on somebody interested
in retrenchment for the purpose, so the International Board may well
kay, that as quarantine at Kamaran is imposed to protect nations other
than India, they and not India should control it. We want to contest
that, we want to point out that we send Muhammadan pilgrims in
the greatest number to Jeddah that religious questions are involved,
and that we must retain control of the quarantine arrangements in
Kamaran and not hand them over to a body which may not understand
the needs and the feelings of Muhammadans. (Mr. K. Ahmed : ** Send
a Muhammadan doctor there.’’)

Bir, I do not wish to detain the House any longer at this late
hour or to give a lecture on Public International Sanitation, but I
think I have shown that it is essential that we should send our leading
expert officer to Europe to take part in the Conference. Lieutenant-
Colonel Hutchinson, the Public Health Commissioner with the Govern-
ment of India, is a man known throughout Europe as an expert in
these matters. He has attended Conferences before, and we want to
send him to fight our battles and to see that, while we conform in
every reasonable way with the requirements of the world, we shall
not be penalised by restrictions which we do not think are necessary
and in particular that we shall be allowed to keep the sanitary arrange-
ments for the Haj, so far as we can, in our hands.

There is only one other thiny to say. The countries of the world,
as said before, have all nlong been very suspicious of India. They bear
with as much equanimity as they can the epidemics which come from
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China, because China is hard!y responsible ; it has no settled Govern-
ment, no central Government, which can enforce anything. But what the
nations of the world are saying now is ‘‘ Why should India, which claims
t» be a nation, not act like other nations ¥ Why is it that Japan
appears at every Conference ¥ Why is it that the international sanitary
arrangements in Japan are so good, while those of India are so open to
eriticism ?’' India has just signed the League of Nations. India
claims for herself a position amongst the nations, and the nations
say ‘‘ Come aud behave like other nations ; take your part in the comity
of nations and fulfil your obligations just as Japan does.”” Why, at this
moment, Sir, Japan attaches such importance to this business, that she
keeps a permanent sanitary office at Geneva to wateh over Japan's
interests. ' A short while ago, when, owing to the breakdown in Russia
of sanitary arrangements, the whole of Russia became a prey to typhus
and other epidemics, the nations of Europe had to form a sanitary
cordon against Russia. The cost of that alone is £300,000, of which
England alona has put down £100,000 to form a sanitary barrier against
the invasion of disease from Russia into the rest of Europe. Japan,
although not direetly interested, has had her representative the whole
time at the International Conference which has been dealing with this
question. She has taken her part to show that she is one of the nations of
the world. I hope, therefore, that this IHouse will not accept what my
Honourable friend, who moved this motion, has just said, that because
Lieutenant-Colonel Hutchinson, our greatest expert, is an Englishman,
therefore, he should not be sent to Paris, and that we should send a man,
who knows nothing about these matters, to cope with the leading sanitary
experts of the werld, symply because he is an Indian. That is not right,
that is not fair, to India. We must rend the best man that we have, a mnan
who has the whole of this very complicated matter at his fingers’ ends.
(Hear, hear.)

The motion was negatived.

The Assembly then adjourned till Fleven of the Clock on Tuesday,
the 26th September, 1922, :
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APPENDIX,*

A.-—Agoﬂ 9. Day aftor marriage. Left femur dislocated, pelvis crushed out or
shape, flesh hanging in shreds.
B.—Aged 10. Unable to stand, blecding profusely, flesh much lacerated.

C.—Aged 8. Bo completely ravished as to be almost beyond surgical repair.
ITer husband had two other living wives and spoke very fine English.

D.—Aged 10. A very small child, and entirely undeveloped physically. This
child was bleeding to death from the rectum. Her husband was a man of aboat
forty years of ago, weighing not less than eleven stone. He had accomplished his
desire in an unnatural way.

E.—Aged about . Lower limbs completely paralysed.

¥.—Aged sbout 12. Laceration of the perineum extending through the sphincter
Ui, '
G.—Aged sbout 10. Very woak from loss of blood. Btated that great violence
had been done her, in an unnatural way.
H—Aged about 12. Pregnant, delivered by oraniotomy with great diffieulty,
on necount of the immature state of the pelvis and maternal passage.
I—Aged about 7. Living with husband. Died in great agony after three days.
K.—Aged about 10. Condition most pitiable. After ome day in hospital, was
demanded by her husband, for his ‘‘ lawful ’’ use, he said.

L.—Aged 11, From groat violence done her person, will be a cripple for life.
No use of her lower extremities.

M.—Aged about 10. CUrawled to hospital on her hands and kmees. Has never
been able to stand erect since her marriage. :

N.—Aged 9. Dislocation of pubic arch, und unable to stand or to put one foot
before the other.

In view of the above facts, His Excellency's compassion is invoked to enact
or introduce a measure by which the consummation of marriage will not be permitted
before the wife has attained the full age of fourteen (14) years. The terrible

urgency of the matter is put forward as an excuse for this interruption of His
Excellency's time and attention.

* Vide page 882 of these Debates.
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